INTRODUCTION OF MINISTERS

THE PRIME MINISTER (DR. MANMOHAN SINGH) : Mr. Deputy Chairman, Sir, with your
permission, | wish to introduce to you, and through you to this august House, my colleagues who
have been inducted in the Council of Ministers recently but who could not be introduced to the House

earlier.
Shri Pawan Kumar Bansal, the Minister of Parliamentary Affairs.

Smt. Krishna Tirath, the Minister of State (Independence Charge), in the Ministry of Women and
Child Development.

Shri Ajay Maken, the Minister of State in the Ministry of Home Affair.
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DR. V. MAITREYAN (Tamil Nadu) : Mr. Deputy Chairman, Sir, | thank you very much for giving
me this opportunity to speak on the Motion of Thanks on the President’s Address. | request you to

adjourn the House after | complete my speech...(ﬂ'nrefrupﬂons)....
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MR. DEPUTY CHAIRMAN : Mo, no. He will stick to the time allotted to his party.
DR. V. MAITREYAN : Sir provided | am not interrupted by anybody.
MR. DEPUTY CHAIRMAN : 1t all depends on you.

DR. V. MAITREYAN : Sir, this is the second Address of the hon. President to Parliament this
year. The first Address was on February 9, 2009, on behalf of the UPA Government and, now, the
second one is on behalf of the Congress-led Government. Last time, when the hon. President
addressed the Parliament at the fag end of the 14th Lok Sabha, there was an entity called UPA, there
was a UPA-Left Co-ordination Committee, there was a Common Minimum Programme. Now, after
four months, in the 15th Lok Sabha, we have a Congress-led Government. There is no trace of UPA.
There is no co-ordination Committee and there is no pretence of any common minimum programme.
The main reason for this shift is that in these elections the Congress Party has crossed the 200 mark.
“fou have a positive mandate, there is no doubt about it. In fact, after 1991, it is for the first time, in
the last two decades, that the Congress Party has shown an upward swing. In 1991, the Congress
party won 219 seats. In 1994 had 140 seats; in 1998, 142 seats; in 1999, 112 seats; and in 2004, 147
seats. S0, in the current Lok Sabha elections, after long years of waiting, you have corssed the 200
mark -- 206, to be precise. In 2004, the Congress Party was nearly half of the half mark for the
majority. You had a ragtag coalition of 17 parties, with desperate ideologies. Added to that, Left
parties were supporting you from outside. Hence, you had lots of limitations. The Prime Minister is a
good man, an honest man. But his hands were tied. He had no say in the Cabinet-making. In fact,
when the names of the Ministers and their portfolios were announced from Chennai, the Prime
Minister was helpless and he could do nothing. You had * Ministers. You had Minister with* But
you, the Prime Minister, could do nothing because of the compulsions of the coalition politics. At

least, thatis how the country satisfied itself....(nterruptions )

SHRI TIRUCH! SIVA (Tamil Nadu)  Sir, it is not fair...(Interruptions )

DR. %Y. MAITREYAN : Sir, | cannot speak for them. | can speak only for myself...(/nz‘erm,oz‘fons)
Everybody knows that...(interruptions ) | can show you the reports...(interruptions ) | can show you

the reports...(Interruptions)

MRB. DEPUTY CHAIRMAN : No, it is not a maiden speech...(mferm,oz‘ions) If there are any
unparliamentary words, | will remove them...(/m‘erru,on‘ons) I will examine the record and if he has

said any unparliamentary words, | will remove 1hem..(lm‘ermpz‘fons)
SHRI TIRUCHI SIVA : Sir, this is not unparliamentary, but... (Interruptions)

MR. DEPUTY GHAIRMAN : Then, what should | do?...(interruptions) That's why, when he said

that he would complete in the given time if it was without interruptions, | said that it depended on

*Expunged as ordered by the Chair.
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him..(fm‘erru,on'ons) So, | am not removing his interruption time because depends on

him...(Inierruptions ) Please sit down... (Interruptions)

SHRIMATI JAYANTHI NATARAJAN : Mobody announced anything. It is surprising that he is

making *a statement. .. (inferruptions )

MR, DEPUTY CHAIRMAN : 1 have already said that | will examine it and if there is anything
unparliamentary, | will delete it...(Interruptions) Now, why are you standing?...(Inierruptions)

Please sit down .. (Inferruptions )
DR. V. MAITREYAN : Now, it is 2009, not 2004. You have a clear mandate. .. (interruptions )

MR. DEPUTY CHAIRMAN : [ will examine it and will delete out if there is anything unparliamentary
. (Interruptions)

SHRIMATI JAYANTHI NATARAJAN : Sir, even though you will examine it and will act
g

accordingly, but it is not correct to use the floor of the House to make a

statement...(Interruptions)
DR. V. MAITREYAN :But it is not ... (Interruptions)

MR. DEPUTY GHAIRMAN : | cannot decide anything at this stage...(Inferruptions) Mr.
Dhinakaran, you cannot talk to a Member directly..‘(ﬂ'ﬂrerru,or/ons) You have to address the

Chair...(Interruptions ) Please sit down ...{Interrupiions)

DR. V. MAITREYAN : But, now, it is 2009, and not 2004. You have a clear mandate. You have
enough elbowroom to flex your muscles. Parties after parties are competing with each other to
support you. So, the people of the country expected that Dr. Manmohan Singh, the honest P that
he is, a man of integrity, would be firm and assert himself in the Cabinet formation. Initially, the Prime
Minister showed his determination not to be given to blackmail-politics and was courageous to assert
‘take it or leave it’. In fact, the people of Tamil Nadu were all praise for the Prime Minister when news
appeared on the TV channels that two of his erstwhile ministerial colleagues will not be taken in
because of their indictment in the ...(Inferrupiions) But in the next three days

...(Interruptions )...Sir, | cannot speak to please them ... {Interruptions )...

MR. DEPUTY CHAIRMAMN : No, no....(mtermpz‘fons).. See, these are the prerogatives of the

Prime Minister... (Interuptions ...

DR. V. MAITREYAN : Sir, | am only giving him all the credit ... (interruptions ).. | am giving him all
the credit ..(Interruptions )... But in the next three days, what happened? dgl §Id &, Sl HR-T-
GET BT &1 .. (Inferruptions)...

*Expunged as crdered by the Chair.
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SHRI TIRUCHI SIVA : Are you speaking on the Motion of Thanks? ... (Interruptions )

DR. V. MAITREYAN : Yes, ves, this Motion was ratified by the Cabinet....(/nz‘errupn'ons).. This
Motion was ratified by the Cabinet; that is why, | am speaking about the Cabinet ...(/m‘errupffons)...
The result today is that the Govemnment led by Dr. Manmohan Singh a *Government.

(Interruptions )
Sl TSl AESHT (TERTSE) - AT FHT o1 0E ...(FEHH)...

DR. V. MAITREYAN : It is a Government with some Ministers with * ...(kterruptions)..
Unfortunately, some of the colleagues of yours, at least from Tamil Madu, do not bring credit to the
Prime Minister ...(Tnterruptions ) The Union Government has got nine Ministers from Tamil Nadu --
Navratanas. They are nine jewels in the Cabinet of Dr. Manmohan Singh, aqed N | The
President, in her Address, congratulated the Election Commission for conducting smooth and largely
peacetul elections to the 15th Lok Sabha. However, in spite of the tall claims made by the Election
Commission in India about free and fair elections™ in very many places. But the use of muscle,
money and State power, in a systematic and organized fashion was first witnessed in an Assembly
by-election in Thirumangalam in February, 2009. Everybody knows who was responsible for what we
in Tamil Nadu call Tirumangalamisation of the electoral process. That is the shorthand for money,

muscle and State power interfering in the electoral process. ...Unz‘errupz‘f‘ons)
SHRI TIRUCHI SIVA ¢ Sir ....(/m‘erru,otf‘ons)

DR. V. MAITREYAN : The Tirumangalam effect was in full force in the entire State in the 15th Lok
Sabha ...(ﬂ'nfermpz‘ions). There was money distribution; there was spectrum money distribution;

there was ...(Interruations )... I8 &4 1 81, 4 % e a1

MR. DEPUTY GHAIRMAN : This is not for the Pariament to take up ...(Interruptions)... You are

talking about the Election Commission.

DR. V. MAITREYAN :es, Sir, | am speaking on the conduct of elections ...(!nferrupﬂons) What
happened? ... (Inferruptions)

MR. DEPUTY CHAIRMAN & No, no. Itis for the Election Commission to look into all these things.
. (Interruptions)

DR. V. MAITREYAN : But | can make a statement about what happened, Sir.
MR. DEPUTY CHAIRMAN : No, no.

DR. V. MAITREYAN @ Sir, the President mentioned about the Election Commission process
...(nterruptions).. She commented that there had been successful  and  peaceful
election...(J’nrermp?f‘ons)... VWe are a progressive State. Maturally, we hope to progress. But unlike
what the great philosopher Bertrand Russell said, “All progress in Tamil Nadu need not be ethical”.
Therefore, the progress in these elections, apart from the liberal use of muscle, money and State
power, has been the suspected manipulation of the Electronic Voting Machines. Maturally, when the

*Expunged as crdered by the Chair.
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result were out, it left us in no douht. Elections in Tamil Nadu are, as reported by Tom Stoppard, not
about voting but about counting and one who manipulated counting in Tamil Nadu emerges

victorious. And, the whole country knows... (Interruptions)
SHRI SANTOSH BAGRODIA (Rajasthan ) @ Sir ... {Interruptions ...

MR. DEPUTY CHAIRMAN : You are directly charging the Election Gommission, | will not allow
that ...(Interruptions))... The conduct of the Election Commission cannot be discussed here,

because it is notified ...(nterruptions ).. It has to be by a substantive motion ... (Interruptions )

DR. V. MAITREYAN :1 have not even mentioned the name, Sir. | have only mentioned about the

allegation. | have not mentioned even the name of the Minister. ... {Interruptions)
MR. DEPUTY GHAIRMAN : 1 think this provokes.....(Inferruptions )
DR. V. MAITREYAN : The whole world knows who the Minister is... (Inferruptions )
SHRI SANTOSH BAGRODIA : You are...(Interruptions ).
MR. DEPUTY GHAIRMAN : Mr. Bagrodia, Please sit down.. (Interruptions )..
SHRI RAJIV PRATAP RUDY (Bihar) : What about... {interruptions )

MR. DEPUTY CHAIRMAN : Mr. Rudy, let us maintain certain restraint. The Parliament can
discuss about electoral reforms, what is to be done, what yvou are saying, but it is not correct to say

“after the election is conducted, this is the...”
DR. V. MAITREYAN : Sir, this is the first official forum available for us to say..(/nterruptions )

MR. DEPUTY CHAIRMAN : Mr. Rudy, that is the prerogative of the House. We can discuss on

electoral reforms. My advice is to please restrain yourself.

DR. %. MAITREYAN : My Party General Secretary Puratchi Thalaivi has expressed reservations
about the Electronic Voting Machines several times in the past. In the recent Parliamentary elections
also, we strongly believe that there had been large-scale manipulations. Several advanced countries
have tried out Electronic Voting Machines and then they have reverted back to the ballot paper after
finding the Electronic Voting Machines unreliable. Does the voter have may means to find out to
whom his vote has actually gone? No. After a person casts his vote, there is a beep sound and red
light glows next to the symbol of the candidates for whom he had voted. But has the vote actually
gone to the person he voted for? There is no means of knowing it. Gontrary to this, in a paper ballot,
the voter knows exactly to whom he had voted by staming his choice. On behalf of AIADME, | urge
all parties that are genuinely concerned about democracy to analyse the Indian electronic voting
machine system to ensure that there are no misgivings about it. | urge that we revert back to the

paper ballot system and dump the Electronic Yoting Machine system.
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For the last two years, this House has witnessed tense moments and serious discussions on the
alleged irregularities in the 2G spectrum licence allocation. The loss to the nation due to this mega
spectrum scandal is nearly Rs. 100,000 crores.. (/m‘erm,orf‘ons).. The concerned was even indicated

by the CVC. The concemned Minister flatly denied the charges...(/nz‘ermpﬁons)...
MR. DEPUTY CHAIRMAN : Noj; no; please. .. (interruptions )...
DR. V. MAITREYAN : The concemed Minister flatly denied the charges...(Interruptions )..
SHRI A. RAJA : Sir, | am the concerned Minister. .. (Interruptions ...

MR. DEPUTY CHARMAN : You can reply...(Interruptions)... You can reply to that
...(Interruptions)

DR. V. MAITREYAN : Sir, | am also saying that he has flatly denied those charges and put the
blame on his predecessor who also happens to be from his own party. Now, both are back in Dr.
Manmonan Singh’s Government and they took oath on 28th May, 2009. The very next day, on 29th
May, the Delhi High Court paid rich tributes to the Prime Minister. Furious with the way the
Government allotted the spectrum, the court observed, “We are utterly disgruntled and astounded
that the spectrum was sold like cinema tickets.” With the Minister back in the Cabinet, business will
be usual, cinema tickets will continue to be sold...{Interruotions ).. The election manifesto of the
Congress Party in page 16 pledges to bring the fruits of IT revolution to more cities and towns. But it
has ended up in delivering the fruits of IT revolution to Gopalapuram, Chennai, so much so that
e (Interruptions)... BSNL now probably ...{Interruptions)... denotes “Brother, Sister, Nephew
Limited.” ... (Interruptions )...

SHRI TIRUGHI SIvA :*

DR. V. MAITREYAN : Sir, Gopalapuram is a place in Tamil Nadu where Lord
Krishna...(nterruptions ...

MR. DEPUTY CHAIRMAN : MNo; please sit down...(Interruptions)... Please sit
down...(Interruptions )... What is it that you expect me to do? ...(Interuptions)... Why
Gopalapuram...

DR. V. MAITREYAN : Sir, Gapalarapuram is a place where there is a grand temple of Lord
Krishna...(Interruptions )

MR. DEPUTY CHAIRMAN : Mr. Siva, you please go...(Interruptions)... Please
go...(Interruptions )...

SHRI TIRUCHI SIVA = *

MR. DEPUTY GHAIRMAN 1 will examine all that ...(Iterruotions)... You asked me to remove
Gopalapuram. How can | remove Gopalapuram?...(/nz‘erru,oz‘fons)... If you want to raise objections,
raise valid objections and | will consider it. VWhat can | do? You tell me, under what rule, | can delete

* Mot recorded.
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it...(interruptions ... Please ...(Interruptions)... Mo; no; you can’t speak from here. You speak
from your seat ...(Intérrptions ... Please, Mr. Siva ...(Interruptions )... See, | am not going to certify
that all what he is speaking is the truth... (Interruptions )... Please go ...(Interruptions )...The Chair is
not going to take responsibility of what the Member said. Only if it is unparliamentary or it is against

the procedure or against the rules, | will remove it... (Interruptions ). ..
SHRI TIRUGHI SIVA :*
MR. DEPUTY CHAIRMAN : You deny it when you speak...(interruptions ).,
DR. V. MAITREYAN : To cap all these, the latest -- there was a news item ... (Interruptions )...
MR. DEPUTY CHAIRMAN : Tell me. Yes, tell me, what is the rule?
SHRI TIRUCHI SIVA : Sir, it is Rule 238A ...(fm‘errupn'ons)...
MR. DEPUTY CHAIRMAN : Please sit down ... (inferruptions )...

SHRI TIRUCHI SIVA ¢ Sir, the Rule says, “No allegation of a defamatory or incriminatory nature
shall be made by a Member against any other Member or a Member of the House unless the Member

making the allegation has given previous intimation to the Chairman and the ...(mrermpz‘f‘ons)...

DR. V. MAITREYAN ¢ Sir, | have only appealed to the hon. Prime Minister..(/nferru,on‘ons)... Sir,

I have not taken the name of any Minister or amy Chief Minister ...(mz‘ermpﬁons)...

SHRIMATI JAYANTHI NATARAJAN ¢ Sir, the point is, he is referring and you also referred to
‘Gopalapuram’. Everybody knows, the hon. Chief Minister resides there ...(/m‘errupz‘fons)... Let me

raise my point of order ... (Interruptions )...
SHRI TIRUGHI SIvA :*
MR. DEPUTY GHAIRMAN : Mr. Siva please sit down ... (Interruptions ). ..

SHRIMATI JAYANTHI NATARAJAN ¢ Sir, the point is, whether you are going to allow this totally
malicious and wrong allegation against the Chief Minister ...(/m‘errupffons)... Are you going to allow

it? ...(Interruptions ...

MR. DEPUTY CHAIRMAN : No; no; | will not allow any allegation against anybody. But how do |
know that he has made an allegation against the Chief Minister?... (interruotions ) Please tell me and
I will remove it. ...(Interruptions ) | am going to allow any allegations... (Inferruptions ).. Please sit
down ...(Interruptions).. 1 am not going to allow any allegation ...(Mterruptions) What is this?
...(ﬂ'nrerru,oz‘fons)... Whatever he is speaking, he is speaking without my permission. It is not going
on record. ...(ﬂ'ﬂ?errupz‘fons)...\Nithout the permission of the Chair, whatever you speak it does not

go on record.

* Not recorded.
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DR. V. MAITREYAN : There was a news item in headlines a couple of days ago. ‘UPA Minister
run medical college wants Rs. 20 lakhs donation for MBBS admission and that too in cash, | do not

want to elaborate anything more. The above illustations clearly show how * your Government is, Sir.

Going through the election manifesto of my party and the Presidential Address to the

Pariament, | find that several issues are mentioned in boath they are ¢

* Early passage of VWomen’s Reservation Bill.

Zero tolerance towards terrorism.
¥ Chip-embedded National Citizen identify Cards.

Action to bring back black illegal Indian money lyving unproductively in

international tax havens.
Welfare of armed -service personnel and the issue of one rank one pension.
Food Security to BPL families.

The Women’s Reservation Bill has been pending for the past decade or so. We have a woman
President and a woman Speaker and it is gratifying to note that the Government has assured early
passage of the Bill with the targeted period of the next hundred days. As a party that has been
championing the cause of women in the last two decades, my party AIADMK led by Puratchi Thalavi

Amma will wholeheartedly support the Women®s Reservation Bill.

On the issue of controlling terrorism, given the track record of the UPA Government, the less said
the better. On the issue, | am reminded of the manifesto of my party wherein, we had stated after
consulting economists and experts that we need to ban Participatory Notes as they had the
calculated effect of providing easy route to fund terrorists. Any first step to fight terrorism, in my
considered opinion, stems from the direct action of the Government. And in this effort, it shall have to
be substance over form, action over rhetoric and sincerity over tokensim. | am tired of listening to
vague assertions of the Government that Participatory Notes are not, in any way, fuelling terrorist
money when repeatedly it has been proved in the courts of law that neither the Government nor the

SEBI or for that matter the RBI is having the names of those Participatory Note investors.

The Participatory Note issue was at the core of the recommendations in the JPC report of 2001,
And | note that the Government has been brilliantly obfuscating the very recommendations of the JPC
by clever use of jargons and theatrics. Tracking Participatory Notes will be the first step of the
Government to combat terrorism and not anything else. | would request the hon. Prime Minister of

reply to this point specifically.

The rise of naxalism in over 150 districts of our country is indicative that it is not merely a law and

order problem but needs a direct yet sympathetic treatment. It requires vision and courage to tackle

* Expunged as ordered by the Chair.
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this situation. | am afraid the Union Government fails to demonstrate either of the two in even

symholic doses in the Address of the President of India.

Now, let me come to the management of economy. The hon. Members may well recall that they
have been witnessing three stimulus packages from the Government in the past six months or so,
but what has been its impact on the Indian economy? | would have been happy, even if the effect
had been minimal or worse still negative. But what | understand from my economist friends is that the
Government’s diagnosis of the entire crisis had been completely awry. Naturally, the prescription has

been out of sync with the requirement of the day.

The age-old prescription for any downturn in growth has been to ensure that the Government of
the day steps in and increases the spending. This has been referred to in the President’s address too

as proposed counter -cyclical efforts to deal with the extant situation.

| have two reservations on this. Firstly, any substantial increase in the expenditure of the
Government at this point in time is sure to increase the fiscal deficit. Effectively this borrowing
programme of the Government crowds out the private initiative and hence runs counter-cyclical to
the private initiatives of the citizens of this country and not counter-cyclical to that of the recession

faced by the country.

In effect, we would be left with only a burgeoning debt for the next generation, not prosperity for
them. Secondly, elementary mathematics teaches us that anything multiplied by zero is zero.
Countercyclical policies are acceptable when the Government’s expenditure reaches the intended
target, not otherwise. When the people in the Government confess that not more than 5 per cent of
the expenditure reach the people of this country and look around helplessly, | am not sure as to what
the Government means by such vague intentions. Or in the absence of any clear-cut programme, is

vagueness a deliberate strategy ?

Now, | come Kachchatheevu. | have only two more points. The gifting away of Kachchatheevu to
Sri Lanka under the agreement of 26th June, 1974, was not only flawed under constitutional law, but
also created a myriad problems for Indian fishermen operating from the Bameswaram coast.
Secession of Kachchatheevu was unconstitutional. In the Berubari case of 1960, the Supreme Court
decided that an agresment involving the ceding of a part of territory of India in favour of a foreign
state could be effected only through an amendment of the Constitution of India which had to be
ratified by the Parliament. My Party General Secretary, Puratchi Thalaivi, has already moved the
Supreme Court to rescind the agreement with Sri Lanka relating to Kachchatheevu. The AIADMK
urges the Centre to retrieve Kachchatheevu from Sri Lanka and alleviate the problems of the fishing

community in South India.
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Three weeks ago, the Sii Lankan Government claimed that the war in Sri Lanka was over. The
end of the war does not signify victory for anyone. Mo one has reasons to gloat over it. On the
contrary, this is the time for serious introspection. | am reminded of the sayings of the Great Chiness
philosopher Tsuntsu several centuries ago that “war was for peace”. Now that the war is over in Sri
Lanka, strangely, we do not find peace even in the horizon. The situation in Sri Lanka is a new

foreign policy challenge for this Government.

The unrest in Sri Lanka was triggered off only because the Edlam Tamils were relegated post-
independence to the status of secondary citizens in their own homeland. The decimation of the LTTE
or the killing of its leaders will not wipe away the injustice meted out to this large community that has
as much roots in Sri Lanka as the Sinhala majority. It was not Prabhakaran who created the ethnic

conflict, rather the ethnic conflict spawned Prabhakaran.

Now, we read widespread reports of atrocities and war crimes committed by the Sri Lankan
Army in the final weeks of the conflict. Aerial photographs, official documents, witness accounts and
expert testimony all present clear evidence of more than 20,000 Eelam Tamil civilians massacred by
Sri Lankan Army during those fateful three days. The condition of lakhs of civilian refugees in the
concentration camps is appalling. Food is short, sanitation is non-existent, wounded and
traumatized civilians are in desperate need of help and medicines are not available. The UN Secretary
General has called for a proper investigation into the credible allegation of violation of International

Humanitarian Lawy.

The Government of India should demand an immediate probe into the Lanka war crimes.
However, the role of India’s Permanent Representative to the U.N. in Geneva during these
discussions is highly deplorable. The Government of India should revise its diplomatic policy which
should be in accordance with the letter and spirit of the norms of human right and credibility so as to

reflect the wishes and aspirations of the people of Tamil Nadu and India.

The AlADME, in its election manifesto had promised that if voted to power. It would prevail upon
the Indian Government to sanction Rs. 10,000 crores as a rehabilitation package for the Eelam
Tamils. Even though not part of the power equation at the Centre, as the leader of an alliance that
has the backing of over 1.5 crore people in Tamil Nadu, my party General Secretary, Puratchi
Thalaivi, had, in her statement dated 21st May, 2009, called upon the Government of India to
immediately set in motion the process of massive rebuilding and rehabilitation efforts for the Eelam
Tamils in Sri Lanka. Today, on behalf of my leader, Puratchi Thalaivi, and my party, AIADMEK, |

reiterate this appeal to the Government of India. Thank you, Sir.
MR. DEPUTY CHAIRMAN : The House stands adjourned for lunch till two o’ clock.

The House then adjourned for lunch at

five minutes past one of the clock.
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2.00P.M.

The House reassembled after lunch at two minutes past two ot the clock,
[THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) in the Chair|

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) @ We shall resume discussion on
the Motion of Thanks on the President’s Address. Now, Shri N.K. Singh.

SHRI M.K. SINGH (Bihar) : Madam, it is a real privilege for me to participate in this important
discussion on the President’s Address to the Joint Session at the beginning of the new term of this
Government.

| have ten points to make and considering the paucity of time, | will endeavour to make them as
guickly as possible.

Let me first say that it is sometime easier to begin with the conclusion than to begin with the
introduction; to begin with apologue than prologue.

In the last paragraph of the President’s Address, the President urges India move to an innovation
decade, So, we need to ask ourselves how does India move to an innovation decade, how do we
begin to empower people to think creatively, to get out of old mindsets, to change our social ways,
to change the curriculum in schools, to change the format of public policy, so that -- what the
President would like us to see -- India ushers an innovation decade.

In asking ourselves this question, we are always reminded of what the eminent economist John
Maynard Keynes had said, “the problem is not so much with the new ideas, the problem is one of
skipping from old ideas, which occupy most parts of our mind.”

So, | think, in attempting to usher this innovation decade, first and foremost, on the social side,
parents would need to be taught awareness not to push kids into safe professions, don’t punish term
from exploring what they believe is good act.

On the schooal side, we need to move away in the curriculum and method of teaching from a rote
system emphasising memorising into thinking analytically and creatively. We need to allow higher
education to use whatever entrance examinations and whatever tests they believe would foster this
kind of creativity. WWe need to protect intellectual property rights not the mere litigious way in which
we understand private intellectual property rights, but intellectual property rights like creative
commons, open source of development and all those kinds and attributes which affect the overall
social conditions which foster this kind of a creative instinct. We need to reward people and we need
to reward them for inventions, for research by protecting their intellectual property rights. On the
public policy side, we need to protect intellectual property rights of innovative companies to foster
forms of organisation technology transfers. So, therefore, this requires a host of action if the
President’s vision in the concluding paragraph of the Address is to be realised. | urge the
Government to come up with a vision paper on innovation and how and what kind of steps they
believe will enable this country to leap frog in the typology of development, to leap frong various
processes to be able to foster patents and to be able to toster an innovation culture. That was my
first point.

My second point relates to poverty. On poverty we have seen all kinds of varied numbers. The
Planning Commission’s last estimate on poverty suggested that poverty numbers in India have
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tended to come down to just 260 million people which really means that 260 million people eamed
356 rupees in the villages and 538 rupees in urban pockets. But, if you look at two recent studies,
they are quite alarming. What are these studies? The first study is by the World Bank itself on
poverty. What does it say? It says that looking at price increases which have taken place
internationally move up the benchmark of extreme poverty, from | just 1 dollar to 1.25 dollars based on
averaging of 11 countries across continents dealing with extreme poverty. The Asian Development
Bank typing to do the same has moved the index of poverty on extreme poverty from 1 to 1.35
dollars. If you look at these revised kind of benchmarking on poverty, you get an alarming stage.
What do we get? If we go by the World Bank’s kind of 1to 1.25 then 454 million people are really in
extreme poverty and the poverty numbers of the Planning Commission begin to climb up from just 24
per cent to 41 per cent. If we adopt the Asian Development Bank method of computing poverty then,
of course, it climbs up to 625 million constituting 54.8 per cent of the entire population. By any
estimate, these are alarming figures. VWe have also been cautioned by the Food and Agriculture
Organisation that given the fact that prices increase all over in 2008, 120 million people all over the
world went back into deep poverty. If you compute all this, the poverty numbers remain exceedingly
alarming. If you look at the global hunger index, we find from the FAO’s global hunger index that
India ranks 66th among 88 countries. In that index, all Indian States are in serious levels of hunger
and 12 are in the alarming category. Now, if you look at kind of a conflicting definitions, look at
conflicting methodologies, look at different ways in which the numbers are being computed, we need
to arrive at a robust national conclusion. We definitely need to know how many people and by what
definition are really in extreme poverty in this country. 1, therefore, propose that the Goverment can
consider the constitution of a MNational Commission on Poverty amelioration and on poverty
methodology. ~And, given the fact that poverty is embedded as much in the economics of poverty as
in the politicis of poverty, | urge that such as commission which may be constituted should be a

bipartisan one to arrive at realistic conclusions.

My third point is, there are too many anti-poverty schemes. We know that. We know the
duplication; we know the leakages; we know the fact that very small percentage of all this reaches
the intended beneficiaries. The President’s Address, fortunately, contains a lot of references on
having a citizen’s index card. Mr. Arun Shourie reminded the Prime Minister of the fact that he had

spoken 23 or 25 times on distortion of subsidies.

I have two specific suggestions to make. My first suggestion is, continue all anti-poverty
schemes; find out what the numbers are; have a proper methodology of determining who the poor
are to whom the entittement should be given; open a bank account in the name of beneficiary; and
have a direct cash transfer directly in the name of the benéficiary. It would have eliminated leakages;

it would have eliminated multiplicity of departments. You would have one guantum change that
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reflected our concerns to the people whom we want to be benefited. Has this been tried elsewhere in

the world ? 1s it the first time that India would be attempted to do so? No.

Look at, for instance, the Bolsa Familia Scheme started by Brazil. In 2003, It is the world’s single
largest anti-poverty scheme, it had been a roaring success. It has dramatically saved the expenditure
which Brazil was incurring on the kind of anti-poverty schemes which we seem to be proliferating in

multiple ways. You could also have a much better guantum change in addressing the needs of poor.

My second suggestion on poverty is this. We applaud the Government for wanting to bring a
Right to Food Act. I, however, want to ask myself this question. | have been reading some literature
on poverty. Among the first definition of poverty was given by Dadabhai Naoroji who first attempted
to define poverty even before we gained independence. And what did he say? The poverty was not
only about the minimum amount of energy, which we need to survive, which is how the nutritional
component in which we have computed poverty means, but some little bit for his education, some
little bit for his medical needs, and he, of course, added, which | would not like to add, some little bit
for his moments of sorrow and his moments of happiness. What | urge is that in the definition of
poverty, when this Commission or whichever hody looks at it, we look at poverty beyond the narrow
food requirement, into a broader nutritional requirement, into computing health, into computing
education, that which gives dignity to life. And, therefore, we changed the nomenclature of Right
Food Act to Right to Livelihood Act. And the Right to Livelihood Act will begin to have some degree of

weight being attached to some of these important indices.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : Mr, Singh, | am sorry to interrupt

vou. How much more time will yvou take?

SHRI N.K. SINGH : Five minutes. | will move on very guickly. | move on to the fact and lament
that agriculture, which is expected to grow at least at four per cent, has been comparatively
neglected in the Joint Address of the President. If agriculture has to grow at four per cent, we need
to do various things; recommit ourselves to implementing the National Agriculture sub-plan. But,
most importantly, we need to provide formal access to agricultural credit. 1, therefore, propose
constitution of a group for access and disbursement of agriculture credit as a compulsory thing
without looking into titles and land records and it should be given at four per cent rate of interest for

which a Special Fund needs to be created.

My fifth point relates to Centre-State relations in which | propose the restructuring of the Planning
Commission, to convert this into a Ministry of Planning and Economy and the National Development
Council to be given a statutory status. That is the only way in which we can have meaningful Centre-

State consultations.

| want to move on to the sixth point which is relating to the paragraph seven of the President’s

Address on the backward regions grant. If you really want to be serious about the backward regions
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rant, we need to come up with a paper on what to do and what the Government proposes to do
redress regional inequalities which has been mentioned in the prefatory part of the President’s
Address. You also need to address the question of how a long pending demand of a State like Bihar
which has low per capita income, poor infrastructure, and low energy availablity be formally

considered for granting it a special category status.

My seventh point relates to disinvestment. | entirely agree with my friend Mr. Arun Shourie that
we need to clear the prevarications that we have. Is it a fiscal measure? Is it a productivity enhancing
measure? Is it about saving losses on account of closing the sick units which are perennially
bleeding ? What s it about? And what is it that we need to do? We need to have transparency. | wish
to add here that when | think of reconstituting the Disinvestment Commission, its findings should be
openly discussed. | move to my eighth point which is about energy reforms to say a critical thing that
on energy, we need to implement seriously the Integrated Policy. There are too many Ministries, too
many organisations, too much overlapping. The Prime Minister could consider constituting a Mational
Energy Board to be able to take on board because what you do for energy is directly connected with
what you do for environment. You cannot have a sensible environment policy unless you have a
sensible energy policy. About infrastructure in public private partnership, | share the view that we
need to restructure. Why hasn’t the public private partnership worked? What has faied in
implementation of infrastructure projects? Ve need to review all those things in empowering the

implementing agencies much more.

Finally, | wish to address one important question on which the Prime Minister has kept speaking
repeatedly, namely the need to make a new beginning and the need to have a constructive
beginning. Let us not repeat past history. Let us not repeat what happened in the case of civil
nuclear deal. There are many important internatioal negotiations which are ahead of us. Thergis the
WTO negotiation which is ahead of us. There is the Copenhagen negotiation on climate change
which is open to us. Wil Pariament be taken into confidence and not confronted with a fai?
accompii? That would be a genuine proof of consiructive partnership. That would be a genuine proof
engaging Parliament and not inflicting on Parliament a fat accormpli. Constructive cooperation, we all
recognise, is always a two-way process. | certainly would urge all my colleagues on this side to
extend that constructive cooperation is reciprocated in which complex negotiations which have high
international nuances and sensitivity which are to be handled by the UPA Government in the course

of the next year or so. Thank you very much.

SHRI D. RAJA (Tamil Nadu) : Thank you, Madam, Chairperson. The President’s Address is
considered to be the policy statement of the Government as claimed by the CGongress Party. That
way, the President’s Address is a kind of CMP for the UPA-Il government. Since we are all here after
the elections, all the political parties should understand the meaning of the mandate properly and the
responsibility the mandate gives to each political party. | understand the mandate of the peopleis not

for two party system in our country. It is not a mandate for bipolarity in Indian politics. This mandate

37



gives definite responsibility to each political party. | think, it has given a mandate to the CPI and the
entire Left to work as constructive opposition in the Parliament. YWe will do that, While the President
has hailed the election of a Dalit woman as the Speaker of Lok Sabha unanimously, | also join the
President to hail that unanimous election. But, | hope, this will be an indication that the Government
will stand by its commitment to bring the 33-per cent reservation legislation for women as it has

promised that it will be done in first 100 days.

Madam, | have gone through the President’s Address and within 100 days, the Government has
promised to implement some 25 tasks and how far the Government will be successtul, we will have to
wait and see. But, | must say a few things about the elsctions. Elections are great festivals of
democracy. Thanks to Dr. Ambedkar and galaxy of leaders, we have a Constitution, a Republican
Constitution. We have a democracy which is a multi-party plural democracy. We have Parliamentary
Democratic system, but it is a matter of concern that the voting percentage has not increased
substantially, and in many parts, the voting percentage was very low, and out of this, the winning
candidate has to win the maximum number of votes. That is the system which we have today, and
the time has come that political parties will have to put their heads together to go for comprehensive
electoral reforms that includes, in my opinion, proportional representation system, a part of
proportional representation system. And also | must underline the need for State funding. There was
a Committee constituted by the NDA Government. It was headed by comrade Indrajit Gupta. That
Committee has given a report on State Funding. But the Parliament has not debated on this question
of State Funding. Why | am raising this issue. Money powsr, muscle power, even misues of other
powers, as earlier raised by several Members, could be seen in these elections. It is time that we
ensure level playing field to all the political parties. Otherwise, on the one side, we will be failing to
address the serious concerns, the pitfalls we witnessed during elections. If we have to have free and
fair elections, we need to go for electoral reforms, including the State funding. We will have to

seriously consider that issue.

Having said this, | must move on to certain issues raised by the President in her Address and
many Members have spoken about them. Now, the corporate sector is very happy about the U.P.A.
Government coming to power without the Left support. Even | understand that my good friend. Mr.
Arun Shourie, is happy that the present Government does not have the so-called impediment of the
Left. We were an impediment when the country’s interests were compromised. We did not allow
that. But we were never an impediment for the progress of the nation. But the corporate sector is
pushing the Government. They want all economic reforms, all kinds of reforms, pension reforms,
hanking reforms, all to be done rapidly without any delay, and this is where | find a new beginning
hetween the Congress-led Government and the BJP. If that is not so, | will be happy. If that is the
new heginning which both parties try to tell the people, then | cannot say anything. If that is not so, |

will be happy. But this is whatis being done. The corporate houses or the big business houses are
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trying to push the Government. Otherwise, in paragraph 34 which was rightly mentioned by my
friend, Shri Arun Shourie, it has been stated that our fellow citizens have every right to own part of
the shares of the public sector companies while the Government retains the majority shareholding
control. Who are these fellow citizens? | would like to know this thing from the Government. Do you
mean to say the big business houses? Do you mean to say the corporate houses? Make it clear as
to who are these fellow citizens. It is very deciving one. Our fellow citizens have the right to own part
of the shares of the public sector companies. After all, public sector companies are the property of
the people, property of the nation. If you say, fellow citizens, who are the fellow citizens? Are they
dalits? Are they agricultural workers? Are they tribals? Are they employees? Who are these fellow
citizens? So, this is a very deceptive statement which really makes it clear that the Government
stands for privatization and the Government claims that it will not allow the Government equity to fall
below 51 per cent. We dehated this issue in this very House several times when Mr. Chidambaram
was the Finance Minister. We argued that it is not the question of percentage. It is the question of
policy whether this Government stands for public sector or not..whether this Government is allowed
for privatisation of the existing public sector undertakings. And in the wake of global recession, the
economic mettdown that is prevalent all over the world, the Government talks about this kind of a
reckless disnivestment, privatisation. That should be a major concern. | don’t take it as a
partisanship. | agree, let us not discuss certain things in a partisan spirit, in a narrow spirit. | address
this issue in the interest of the country, in the interest of the working people. How can we sell out our
public sector undertakings like this? Is it a proper thing to do? Even in Western countries, including
the USA, they are taking every possible step to recover the economy, which is called ‘nothing short
of nationalisation®, ‘nothing short of Government’s direct intervention®. That is what they are doing.

But, here, in a country like ours, this is what is being said by the Government.

Now, coming to agriculture, | agree that the agricultural sector needs priority; all the reforms will
have to be re-examined in the context of the current world economic situation ; all the reforms which
the Government has pursued in the past need to be re-examined. And | must underline here: “The
key to India’s economic development is revitalisation of our economy, the strengthening of our
economy.” Qur friend, Mr. N.K. Singh, is sitting here. Pandit Jawaharlal Nehru has said : “Anything
can wait, not the agriculture.” But see what is happening today. If you take the total cultivable land of
India, only one-third is irrigated. If we make efforts to implement the irrigation projects, if we irrigate
two-thirds of the cultivable land, which is not irrigated, India can become a food power in the world.
It can become a global food power. If India emerges as a global food power, we won’t need nuclear
weapons as you think. Nuclear weapons are not the strength of the economy. India can become a
global food power. That type of India we want to see. Has the Government that perspective to look

for such a future? We compare our position with China all the time. But in 1949, the Chinese
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revolution was accomplished. In 1947, we got independence, Compare India with China., Compare
the agricultural development of India with that of China and see how China could emerge as a self-
dependent, a self-reliant country. VWhy are we facing this crisis? This is where, we think, the
agriculture sector needs to be given ‘priority’. The Government will have to address many issues

including the crop insurance, cattle insurance and providing credit facilities to our farmers.

Madam Vice-Chairperson, there are other issues which are, really, matters of concem. YWe all
know that our country suffers from the practice of discrimination against Scheduled Castes and
Scheduled Tribes in all spheres. The Government neither spells out the existence of such
discrimination nor has any concrete plan to cover such discrimination within the concept of ‘inclusive
growth’ because the Government claims that it has a mandate for “inclusive society’, for “inclusive
growth’. It is the vindication of Congress mission. And the Government claims that it should go
ahead with inclusive growth, equitably devedlopment, secular and plural India! If that is so, there is no
mention of discrimination within the concept of inclusive society’. The flagship programmes need to
be focussed. And make explicit provisions to counter discrimination and make programmes
‘inclusive’. There, | must tell, through you, Madam Vice-Chairperson, this House, that the reference
to *‘Scheduled Castes and Scheduled Tribes® is found only at three places in this entire President’s
Address. We are all for NREGA. In fact, the Left, the CPI, wanted that 120 days’s work should be
given to the people. To begin with, a period of 100 days® work and a wage of BRs. 80 were accepted.
Everything was to begin with. Now, the people don’t get 100 days’s work and the people don’t get
the minimum wage, as prescribed, in several parts of the country. These are the issues that the
Government should look into. My point here is that through this NBEGA and the Government can
take up certain constructive work. The Government can distribute land to the SCs and the STs, and
through this NEREGA even the fallow lands and waste-lands can be made cultivable lands, and the
Dalits and the Adivasis will have the ownership also. This is a question of land distribution, a guestion
of land reform. The NBEGA can be implemented with an enhanced perspective and vision on how

you can really help the Dalits and the Adivasis.

Here | can talk about certain other things. ¥When Mr. K.R. Narayanan was the Presidenet of this
country, there was a conference of Governors and that conference constituted a committee which
was headed by our former colleague, Dr. P.C. Alexander. It acknowledged the question of
distribution of land to the SGs and the STs. And what happened? YWhy can’t it be done through the
NREGA? On the one side, you can provide jobs and, on the other, vou can make the landless
farmers as land-owners. | think this is apart of progressive land reform. It is a progressive level of

implementation of the NBEGA also.

Then, the Government will have to think of making a legislation for urban employment guarantee.
It is a demand made by various sections of our socisty. YWhen the Rural Employment Guarantee
Scheme was conceived, we all said that it should be a universal one and it should not be confined
only to rural employment. The entire Scheme, the entire Act, Should be a universal one. Now we

have the NREGA, Yhy can’t we have an Urban Employment Guarantee Act? If such a legislation is
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brought, my party will support it and the entire House will support it. | don’t think that there will be
any party which will oppose such a positive legislation. This is another issue that the Government will

have to seriously address.

When | was talking about the SCs and the STs, | also meant the lower rung of the society. How
do you measure the SCs and the STs? There is no mention about any specific programme for the
SCs and the STs. We talk about the sub-plan, the tribal plan and everything for the SCs and the STs.
But nothing has been mentioned here, even about the BPL. Qur hon. colleague, Mr. N.K. Singh,
was talking about poverty, how to define poverty and how to define BPL. This is time when we will
have to redefine the poverty line. We will have to redefine the BPL also. In the name of BPL and in the
name of povery line, a vast section of the poor people is excluded. Even if you have a patta land, you
will be excluded. You are above the BPL. This is how the BPL is defined. It is a very defective

concept. It is a very defective understanding. This needs to be corrected.

Then, Madam Chairperson, again, | would like to stress the question of Scheduled Castes and
Scheduled Tribes because the whole Address talks about inclusive society. The advertent ignoring of
crucial aspects relating to provisions of reservation for the Scheduled Castes, the Scheduled Tribes
and the OBCs in the Address clearly indicates that the agenda of the Government is also to
undermine the reservation for these communities. The Parliament, through the Ninety-second
Constitutional Amendment, has created article 15(5) of the Constitution, which is a historic provision
enabling the Government to provide equality in access to education in both public and private
institutions. After the Parliament made the provision in the article, the Government which is to enable
the provision by making a law has not made any attempt to ensure equal access to education for the
SCs, the STs and the OBCs. Now, not having enabled the SCs, STs, and OBCs equal access to
education by law as is required under the Constitution of India, the Government is getting ready to

push in the Right to Education Bill. As per the media reports....

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : Please conclude. Your party was

given 20 minures. You have already taken seventeen minutes.

SHRI D. BAJA & Madam, | am concluding. As per the media reports, even the Government is
trying to push through the Foreign University Bill. This means these Bills would comfortably ignore
reservation to the margianlized sections of the society, as the Government is not bound by
reservations under these two Bills. The President says that it is a continuation of the last
Government. If that is so, at the fag end of the last Government’s tenure, the SC/ST (Reservation in
posts and Services) Bill, which provides reservation in services, was passed by the Rajya Sabha and
it was ahout to be passed by the Lok Sabha. But hecause of shout protests inside and outside, the
Government could not go ahead. Now what is the stand of the Government of this issue? Is the
Government willing to reconsider this issue? Is the Government willing to guarantee reservation to

SCs, STs and OBCs? What is the stand of the Government ? It has not been made clear.
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Madam, | would like to raise one more issue. The President’s Address talks about the Yashpal
Committee. It says, “My Government will initiate steps within the next 100 days on the following
measures - A National Gouncil for Higher Education as recommended by the Yashpal Committee and
the National Knowledge Commission to bring in reforms of regulatory institution.” Where is the report
of the Yashpal Committee? If there is any such report, is it an interim report or a final report? What is
that report? Does Parliament know about that report? Has that report been placed before
Parliament? Nobody knows it. | do not understand how the Government has come to know about
the recommendations of the Yashpal Committee. | can’t understand how the Government can go
ahead with such a crucial matter, in such a hurry, which has got far reaching implications so far as
future of higher education is concerned. But what is the Yashpal Gommittee report? Is it a
unanimous report? Is it a partial report? Or is it a report of the Chairman? We do not know this.
Unless it is placed before Parliament, unless there is a comprehensive debate on that report, the
Government should not go ahead with this. Even many recommendations of the National Knowledge
Commission are against the interests of SGs and 5Ts. They are openly against the reservation policy,
the affirmative policy of any Government, even your Government or any other Government. This is a

SErious issue.

Finally, 1 would lke to mention two more issues. One issue is regarding the Kachchativu
Agreement. My colleague also spoke on the Kachchativu Agreement. | have spoken many times on
the Kachchativu Agreement in this august House. | demanded that the Government should reopen
and rensgotiate the Kachchativu Agreement. Now the Government agrees with whatever the
Rajapakse Government says. If the Rajapakse Government says that access to Indian fishermen to
Kachchativu does not come under fishing rights, our Government agrees. | can’t agree to this. That
is not the promise the previous Governments gave to the Indian fishermen or the Tamil MNadu
fishermen. Now the reports are coming that Kachchativu is becoming a military base for Sri Lanka.
What is the Government going to do if a military base is set up in Kachchativu? Already the US is
taking interest in the Indian oceans. If Kachchativu becomes Military base for Sri Lanka, it will be a
threat to the Indian security, it will be a threat to the Indian fishermen. | would request the

Government to take this issue very seriously.

Finalty, 1 would like to talk about Sri Lanka. Many People would like to talk about Sri Lanka. |

wanted the Leader of the Opposition to speak on Sri Lanka.
SHRI 5.5, AHLUWALIA (Jharkhand) : He spoke.
SHRI D. BAJA : He mentioned it in a different way.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : Please conclude. Your time is

over.,

SHRI D. RAJA :1 am concluding. The point here is that during the last few days of war, around
20,000 people were massacred in Sri Lanka. It was genocide, and the issue was raised in the Human

Rights Council of the United Mations at Geneva. But the role played by India was atrocious. India
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joined China, Egypt and all other countries to justify what the Sri Lankan Government has done. It is
genocide; it is a war crime, and it needs to be thoroughly probed. | would like to gquote here what the
Secretary-General of the United Nations, Ban Ki-moon, has said. He says, “Any inguiry, to be
meaningful, should be supported by the Members of the United Nations and it should also be very
impartial and objective.” | would like to ask the Sri Lankan Government to recognise the international
call for accountability and full transparency. But, Madam, the international media has not been given
access to the concentration camps, which are worse than the Nazi-camps that were set up by Hitler.
People

are undergoing such unimaginable sufferings and are being subjected to such

tortures...
THE VICE-CHAIRMAN (SHRIMATI JECANTHI NATARAJAN) :Kindly conclude now.

SHRI D. RAJA : How can India remain a mute spectator to what is going on there? India talks

about rehabilitation and reconstruction. But...
THE VICE-CHAIRMAN  (SHRIMATI JAYANTHI NATARAJAN) : Please co-operate, Mr. Raja.

SHRI D. BAJA :India will have to pressurise the Rajapakse Government not to go in for Sinhalese
colonisation of the Tamil areas, being the homeland of the Tamils there. Now, the Tamil people have
been displaced, and the Sinhalese population has taken over those places. That is where the role of
the Government of India must be subjected to questioning. And, what is the role of the Government
of India?

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : MR. Raja, please conclude.

SHRI D. BRAJA : That is why | would make the appeal to the august House, irrespective of
political parties. It is not a party issue; it is no an issue of the Tamil people living in Tamil Nadu, but it

is an issue for the entire nation...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) ¢ Mr. Raja, please conclude now.

YYou have really exceeded your time.

SHRI D. BAJA :When the entire Tamil community is massacred, the nation has the moral
responsibility and the moral right to stand up and tell the neighbouring country to stop this massacre
and give the Tamils a political solution, give them equal rights and give them enough scope to live
with dignity. They cannot be treated like this. This is my final submission. | do not know what the new

Government is going to do...

THE WVICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : Kindly resume your seat. You

have exhausted yvour time.

SHRI D. RAJA : Madam, | conclude and thank you for giving me this time.
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) @ Dr. Chandan Mitra. You have

thirteen minutes. Please co-operate with the Chair.

DR. CHANDAN MITRA (Nominated) : Madam Deputy Chairperson, | stand, and to begin with,
to endorse the Government’s commitment to improve the guality of life of the ordinary citizens of
India, which was reinforced in the Address to Parliament by the hon. President on the 4th June. She
has outlined, in considerable detail, the various ongoing and proposed schemes intended to benefit
the people, particularly, the under-privileged sections. The experience of the past five years,
however, suggests that while some of these programmes indeed to have a transformational quality,
but the fact is that their implementation on the ground leaves much to be desired because they are
littered with loopholes and have not been implemented with due sincerity and commitment which
was expected out of these schemes. As a result, we find that good intentions have not, in many
cases, translated into tangible gains for the intended beneficiaries. | speak, in particular, about the
NREGA and the Pradhan Mantri Gram Sadak Yojana, where there has been huge outgo from the
Centre, but there has been insufficient translation of that financial largesse into durable asset creation

in the countryside. | will however, come to that later.

| have decided to focus only on two aspects of the President’s Address where, | think, there
has either been inadeguate attention paid, or worse there has been an act of omission. My first point
is that | fail to find a sufficient political vision in the hon. President’s Address, which | had expected,
considering that, after this mandate, a Government has been installed which will be in power for five
years. And one had expected that it would go beyond detailing some of the programmes that it
intends to carry out over the next few years. VWe had expected a vision; we had expected a roadmap
for India, not just globally, but also domestically. It does not, for instance, address some of the
festering sores that have gone on in Inida for many, many years; solutions to these have not been

outlined.

| refer, in particular, Madam, to the case of Jammu and Kashmir which, unfortunately, finds
extremely passing mention in the hon. President’s Address. There are only two references toit, and
in both cases, these have been clubbed with the ‘North-East and Other Disturbed Areas of the
country’. But Jammu and Kashmir is not just “a’ disturbed area in the country; it is much more than
that. Itis notjust ‘a’ State in our Union of 28 States and UTs, There is a far bigger problem because a
large part of the State is occupied illegally by a neighbouring country, and there has been an internal

problem that has gone on for many, many years.

Madam, following the successful conclusion of the State Assembly elections last December and,
subsequently, the Lok Sabha dlection in April-May. | somehow feel that amnesia has gripped the
Government, and probably a very large section of the political class in this country, about the state of
affairs in Jammu and Kashmir. Now, | had expected the President’s Address to dwell on some of the

issues that are still outstanding and also outlining a roadmap of how to proceed in this matter and
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bring about permanent peace in the State. Even as we assemble here is this House, Madam, the
Kashmir Valley is on the hoil. There has bene a sustained agitation for more than seven days over the
alleged rape and murder or two women in Shopian. Since then, we have had a series of banahs and

normal life in the State is completely paralysed.

Madam, | was myself in Srinagar when the news of this incident broks. It is a measure of the
failure of anticipation both of the State Government and the Centre. | do not wish to comment on the
State Government; law and order is a State Subject. But | think it is much more than just a law and
order issue. But nobody has paid sufficient attention and, therefore, clashes between the protestors
and the Police have become a daily affair in the State. There has been no initiative on the part of the
Centre in this matter. | do not expect the President to take into account the latest developments in
the law and order situation. But, certainly, what is going on in Jammu and Kashmir today is
symptomatic of the larger malaise which has not been addressd in the Address, which | find as an act
of omission, which reinforces the fact that elections alone are not a panacea; there is something
more than mere conduct of elections in the State is which needs to be addressed. And | would urge
the Government and the Prime Minister to address this issue when he replies to the debate and take
this matter into account. Particularly what causes some concern, Madam, is that in Jammu &

Kashmir you have...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : | made a mistake; there is one

more speaker, Ms. Kapila Vatsyayan. So, you have seven minutes.
DR. CHANMDAN MITRA : That is not fair, Madam. “You gave me 13 minutes. | have...

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : There was a slight communication

gap. You can take a couple of minutes more.

DR. CHANDAN MITRA ¢ But she is not here, Madam. | think | can get her time. Anyway,
Madam, | wish to point out that in the State you have a coalition government in which there are two
parties. Once of the parties, the dominant party in the coalition, is of the view that the situation in the
State should return to the pre-1953 status. This, | find has not been accepted by the party which is
the junior partner in the State coalition but the senior partner at the Centre. Now, when the party,
namely, the National Conterence, which is the dominant party in the State, was last in power, they
passed a resolution in the Assembly calling for autonomy. The autonomy resolution was passed
when Dr. Faroog Abdullah. who is now the Minister for Mew and Renewable Energy at the Centre,
was the Chisf Minister of the State. Now, | would like to know, through you, Madam, what is the
status of that Resolution. Now, that the Ruling Party at the Centre and the National Conference are in
coalition in the State, does this mean acceptance of the Autonomy Resolution, as it standas adopted
by the Jammu and Kashmir Assembly? | think there has to be some clarify on this issue so that we

know where we stand.
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Another further point on the State, before | move to the second aspect of my observation is that
for nearly two years, the last UPA Government conducted a series of dialogues with various sections
and parties in the State, and the Round Table Conferences were held under the aegis of the person
who is now the Governor of the State. Now, what happened to those dialogues? What is absolutely
meaningless? Where is the Report of the Dialogue? What did the various parties say? Did we make
any progress or the talks were held for the sake of holding talks? If a Report has been prepared,
which | understand is true, that a Report is already there, why has that Report not been tabled? Is it
because the Report was not unanimous? Is it because some parties presented dissenting notes? |
think the nation has a right to know about it. The Parliament certainly has a right to knows to what
happened to the Round Table Dialogue and what was the progress on that? And | do wish that not
only the issue of the Jammu and Kashmir should have been addressed by the President and the
Government, and | do wish that not only the issue of the Jammu and Kashmir should have heen
addressed by the President and the Government, and | do wish to have categorical replies on these

particular issues.
tMadam, | now turn, very briefly, to my other point.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) ¢ Please make your concluding
point.

DR. CHANDAM MITRA :1 will be brief on this. The second issue which | say is an act of omission
and quite unrelated. | am distressed that the issue of highway construction and rural roads has
received a very cursory mention in the President’s Address. In paragraph 33 of the hon. President’s
Address, there is just a passing mention along with other infrastructure issues like ports and so on
and so forth. Now, Madam, | believe it there was one area which marked the abject failure of the
previous UPA Government it was on the question of highway construction. The Leader of the
Opposition, in his speech on Friday, had outlined some of the delays that have been caused. You
Madam Chairperson, in your speech earlier today, had mentioned in some detail refuting that
argument. You have talked about 197 per cent increase during the UPA period over the NDA period.
That may be so, but it is still a fact that nearly 200 kilometres of the Golden Quadrilaterial has now
been abandoned; not just incomplete, abandoned ! Now, just about 40 per cent of the North-South-
East-West highway has been constructed. The NHDP Phase-lll is in the doldrums. Now, there are
media reports that one rupee per litre cess is going to be added further to build roads in the coming
Budget. We understand that there are media reports to this effect. Now so much money has been
collected, why has there not been sufficient progress of the roads? This is such a major project

which should have had the attention of the Government.

Madam, the final point | would like to make is the Prachan Maniri Gram Sadak Yojana. | have
besn a Member of the Standing Committee on Rural Development for the last nearly six years, and as
a result, | have had the opportunity to examine at first hand the implementation of the PMGSY.
Wherever PMGSY has been successfully implemented in some of the States, the progress has been

tremendous. Farmers receive remunerative price because they are connected to the market,

46



unemployed youth have opportunities because kiosks have opened up, business opportunities have
started, dhabas have been built and the PMGSY has brought untold benefits to the interior villages.
But, why is its implementation so patchy? Why does it vary so much from State to State? There are
detailed reports of the Committee on Rural Development, but these have not been acted upon, and |
do wish that in view of the emphasis the Government lays on the Bharat Nirman and progress that
this is a matter that ought to be given top priority. | add finally that with the completion of the
PMGSY, you would have one more scheme which has not found mention. The 108 Ambulance
Scheme has been a tremendous success where forward -looking States have implemented it. It has
brought immense health benefits. It has taken care of pregnant women, it has improved the nation’s
health record to a very great extent because of the implementation of 108 Ambulance Scheme. Now,
first of all, 108 Ambulance Scheme should have been included by the Government in its over all
national Ambulance Scheme will be able to reach every nook and cranny of this country and bring
about tremendous benefits. | submit this as my suggestion, Madam, and | thank you very much for

giving me the time.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) @ The next speaker is Smit.
Kanimozhi. Before that | just would like to inform the Members that in this category there are 25

speakers, the time allotted is 2 hours and 27 minutes; so six minutes for each of the speaker.

SHRIMATI KANIMOZHI (Tamil Nadu) : Thank you Madam, for giving me the opportunity to
speak on Motion of Thanks to the President’s Address. | would like to appreciate and thank the
Presidents for her Address which puts a coherent set or priorities for the Government over the next
five years and | also take this opportunity to congratualte the UPA for coming back to power, with the
people’s mandate, in a very democratic way. | am particularly happy and thank the President for the
focus given to the women’s issues and marginalised sections of the society. The Address has the
courage and conviction needed to change the age-old practices against the women of this country.
Thanthai Periyar, the grand old man of Dravidian movement, has-throughout his life, fought for the
equal rights between men and women; of course, we have a long way to go to before what he spoke
about and what he wanted to achieve is going to be achieved. But, the UPA Government seems to
be determined to start, and | would like to congratulate the Government again about it. The
President’s address talks about introducing the women’s reservation Bill in hundred days. But, we
already have stumbling blocks. We have people threatening and they say that it should not bhe
implemented. There is a lot of opposition. The DMK has been a staunch and strong supporter of the

women’s reservation Bill.

I just would like to bring to the notice of this august House that the sad state of affairs is that in
the Lok Sabha, our of 543 Members, this time, only 58 are women. That is, only around 10 per cent.

In the Rajya Sabha, we have only 22 women Members and that is around 9.6 per cent. So, steps
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have to be taken and this Bill should be through to make sure that 50 per cent of the population is not
left out when major decisions are taken on the policies, on how the country is going to be run. We

also must ensure that this reservation Bill, which is going to be passed, will really empower women.

There are a lot of criticisms. One of them is that they are just a proxy. YWomen will come to
power as just proxies to male counterparts. | think, we have to make sure that women who come to

positions are really empowered.

The next important thing the President’s Address talks about is the women’s education. | think,
one important thing which we can do nationwide is what the Tamil Nadu Government had done.
Education for the girl child is made free till graduation in Tamil Madu. YWe could think of implementing
this throughout the nation becuse the first casualty when there is economic problem at home is the
girl child’s education. So, if her eduction is made free, then, | am sure, it wll go a long way in

ensuring that women are literate and educated in this country.

We have been talking about inclusive growth. | would like to draw your attention, Madam Vice-
Chairman, to one section of society which has always been discriminated against; that is the
transgender and transsexuals. They face discrimination of all kinds. They are not allowed to use
public places like hospitals or educational institutions. They are unable to use public transport system
because of social ridicule. They lack political voice as they are often disenfranchised. Their penury,
illiteracy, lack of employment opportunities force them into sex work, begging and some times, into
illegal activities. Therefore, the Government must take up steps to recognise them as the rightful
citizens of this country. A nationwide campaign must be launched to change public attitude towards
them. Above all, the benefits of the Government schemes must bhe extended to them, and, if

necessary, by reserving some percentage exclusively for them.

Qur voters have given a clear mandate in favour of inclusive growth, eguitable development, and
a secular and plural India. &t this moment, | would like to talk about the Sethu Samudram project,
which a lot of political parties are trying to stall under different pretexts, under different notions and by
giving different reasons. But we have to understand that it is a dream of every Tamilian; it is a dream,
which we wanted to see implemented. It is a 150 years dream. This scheme can provide employment
to over two lakh people and this project would go a long way in ensuring the security of the coastline
of Tamil Madu and regions around and protect the fishermen who are really affected because over
400 shooting incidents have happened over the past few years around the coasts of Tamil Nadu and
many hundreds of them have been killed or injured. So, the Sethu Samudaram project will ensure
that these fishermen are protected and the coastling is also protected. There will be a lot of

developmental activity along the coast, and a lot of industries can come in and the ports along it will
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also be developed. | think it is very unfair to the State and the Southern Region to stop this Sethu

Samudaram project,

I am happy that the Government has given due recognition to the 25 million strong Indian
Diaspora as an important social, economic and cultural force. (Time-bel) \When we are talking
about it, | would like to bring to your notice the plight of the Sri Lankan Tamils. The war is over but
the struggle is not over because the people over these have been denied their rights. The people
there, who have lived there for centuries are being denied rights to live there, to be treated as equal
citizens. 5o, after the war is over now, | think, it is the responsikility of India to play a major part, a
very important part in making sure that the people are rehabilitated back to their homes, their

traditional homes, and a durable political solution is reached.

I would also like to bring to the notice of this House that climate change and other issues related
to that affect the fishermen. We all have welcomed the loan waiver hecause it has helped the
farmers in a big way and eased their problems a lot. But we have excluded fishermen who have been
affected by climate change because the water level is rising. Even in Tamil Nadu, recently there have
besn high tides, and houses have been washed away and they have not even been able to go to the
sea for fishing. Repeatedly these people have been affected and we have not done much. They are
still a completely ignored lot economically and socially and when you talk about education among the
community, | think, it is around one to two per cent only. So, | think we have to give a lot of emphasis
on education for this community and try to do a lot for this community so that the inclusiveness and

growth we talk about includes them also.

One more important thing | would like to bring to your notice is the sharing of river water
between riparian States. Tamil Nadu has been affected in a large way but it is not the case of just one
State, which has been affected. We should look at this problem in a more holistic way. | would like to
bring to your notice that the Supreme Court has also stated that the rights of the lower riparian
States have to be protected. The Government can form a national policy on this issue and also
constitute a river valley authority to make sure that the rights of all the States are protected and there

is equitable distribution of water.
THE YICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) :You have to conclude now.

SHRIMATI KANIMOZHI ¢ Madam, one more thing | would like to bring to your notice which
others have also mentioned. It is about disinvestment in PSUs. | welcome that the UPA Government
had laid a lot of emphasis on welfare schemes and on social sector spending. But we also have to
keep away from the temptation of gensrating revenue by disinvesting our PSUs. It will not help,
especially, to a country like India where socialist model is very important to us. So, we cannot think

of disinvestment in the PSUs.
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THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN) : Mrs. Kanimozhi, time allotted to

your party is over.
SHRIMATI KANIMOZHI : Madam, | am concluding.

People have voted for a stable and secular Government. | would also like to say that people have
voted in favour of regional parties as well so that their voice is also heard. So, it is important to

understand about the autonomy of the States and what the States and regions need. Thank you.

SHRI SHANTABAM LAXMAN NAIK, (Goa) + Madam Vice-Chairperson, | stand here to support

the Motion of Thanks moved in this House on the hon. President’s Address.

Madam, the hon. President of India deserves our congratulations for giving an Address which is
quite different from the past Addresses. In fact, the hon. Members from the Opposition should have
taken note of this different type of Address and congratulate the hon. President. As | said, this
Address different from other Addresses for the simple reason that the hon. President of India has
committed to 25 items which have been specifically mentioned in her Address. The hon. President
said in her Address, “My Government will initiate steps within the next hundred days on the following
measures.” The Address said, *will initiate steps’. Some hon. Members want to get the Government
by saying that you have committed to 100 days. It is not that. We said that will be initiating steps in
these areas. hut, nevertheless, since we are in the Government, we have the responsibility. YWe will
try to see that we will fulfil these goals at the earliest. Madam, ten priorities have been mention, apart
from 25 points which | had mentioned. Therefore, | am saying that this is a unique President’s
Address.

On the contrary, the hon. Leader of the Opposition — | wish he would have been here; anyway,
since Mr. Javadekar is here, | expect he will convey my feelings to the hon. Leader of the Opposition
-- has taken exception to various things in the Address. | can understand the mover of the Motion,
emotionally, had some words to express while moving the Motion. The hon. Leader of the
Opposition — has said that the Congress should be humble. | don’t know in what respect he said that
and what does it mean. Presumably, his words were a little powerful. But, the hon. Leader of the
Opposition, in a very soft tone sugar-coated his words and criticised the Government left and right
..‘(ﬂ'nterru,oz‘fons).. | presume you are right. So also, you presume that he also had a right
irrespective of the President’s Address, to say things in a manner which he could understand as the
mover of the Motion. You can criticise; but, Mr. Javadekar, to what extent? | can tell you that the
voice of the hon. Leader of the Opposition was unheard, practically. | was listening to him very
carefully. He pointed out a very serious thing. He said that investigation in Kasab’s case is being
guestioned internationally and, thereby, the hon. Leader of the Opposition himself questioning the
impartiality in the investigation. What message are you giving to the world? Everybody knows that
investigation or judicial process in India is the fairest of all. In fact, our people in India saying, ‘how

much fairmess required to be given? People are, actually, questioning that “faimess® Here, the hon.
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Leader of the Opposition is saying that the probe being guestioned. Meaning thereby, your party is
questioning the judical process in Kasab’s case. You are denigrating our own judiciary which is held
in high esteem all over the world I Not only that, you will bear with me, the Public Procecutor who has
been engaged in this case has a very good track record. Out of 123 accused, the succeeded in
convicting 100 and out of these 14 are death sentences and several are life imprisonments. The Public
Prosecutor, engaged in this case, has to his credit, in the Bombay blast case, the conviction of 100
accused out of 123. Out of these 100 convictions, 14 were death sentences and several were life
imprisonments. He has to his credit such a history of conviction...(/nz‘errupffans) That is a judicial

process.
[MR. DEPUTY CHAIRMAN in the Chair |

In spite of that you are demonstralising an eminent Public Prosecutor. You please enlighten your
Leader of the Opposition because you are aware of it. Please enlighten him about the abilities of the
Public Prosecutor. Please don’t try to denigrate him in such a sensitive case when he is trying to
prosecute Kasab. Itis not a small things. It has been seen that prosecuting in such cases is not that
easy. Your party should encourage all those who are dealing with this case instead of denigrating
them. Earlier, one of your Chief Ministers also openly supported the stand taken by Pakistan in this
very case. Then, Pakistan ridiculed India saying, “According to your Evidence Act, the statement of
Kasab was not admissible. So, why should we read it.” Your Chief Minister quoted the Prime Minister
of Pakistan and said he was right in saying so. Thereafter, the Prime Minister of Pakistan came on TV
and said, “One of your Chief Ministers is also appreciating our stand.” This is the role played by you

in such a sensitive matter! Please review your role. Please do some introspection.

Y T@re AREHT - wiepH 781 & o 59 B A APl T ST RN T B 9T confessional
statement &, T& HINT & G BILT 7 admissible Tl &1 ST 9 St 7 Fap [T SRITET 20T <1feh
& admissible 871 | ....(STETH)...

oft SR 90T AAE - e W U dog BT €, ST ST WS ebdd 8O 1. (FTEF). .. In
the matter of our relationship with the United States, the hon. Leader of the Opposition virtually
created a scare in the minds. | don’t know what was his objective. | myself got scared for a moment
when he was narrating our relationship with the United States. Mr. Shourie also acted in the same
way. Both the leaders created a scare that something serious was going to happen by way of
pressurisation by the United States. They gave so many instances what type of pressure can be
there; and it appeared as if after one year we would not be a free India.The two leaders of the BJP
spoke in that tone. It is very unfortunate. They should have also mentioned what steps they would
have taken had they been in power. But neither Mr. Shourie nor Mr. Jaitley mentioned even a single
step which they would have contemplated in such a situation. As a responsible Opposition, | think, it
was their duty to suggest what steps should be taken. Shourigji criticised the disinvestment. But

when one of the hon. Membres put him a counter question, he was mum. It is being investigated as
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to what his role in disinvestment was. It was being investigated for a liekly criminal offence. he failed
to mention that. Therefore, Shoureji should restrain himself while speaking on the issue of

disinvestment.

Then, Sir, | would like to mention one or two points raised by Yechurji, whom | respect very
much. He referred to the Food Security Act. He said that since some States were giving more than
25 kg wheat, what was the need for the Act. Your Food Security Act is nothing. Some States are
giving even more. But the simple point is that this is a Mational Act. Under the National Act, you have
to feed the entire people of the nation, those who are concerned with it. States can afford to give
litle more. In fact, even after enactment of such an Act, many States will contribute extra like Mid-
day Meal Scheme and give more food. So, this is a concept which should have been well understood
by Yechuriji. In the very beginning, he attacked an Act which everybody should have appreciated,

namely, the Food Security Act.

Referring to the point made by Rajaji, he was appreciating China very much. No doubt. [ have no
problem with that. He was appreciating the progress made by China. But he forgot that in China
there is a tenement and how the agitations made in China are dealt with. They have got the stringent
laws. But here, at Jantar Mantar, we have made all the provisions for our Leftists to say whatever
they want to say in more humility and whatever they say is taken up in Parliament. Parliament also

appreciates that. So this is the point. Unlike China, there is a delay here.

Hon. Member, Dr. Maitreyan, made some points. | will not touch all the points except the point
which stuck me, which is in bad taste, in the sense that he wants us to go back to the ballot box

days. | donot know what is the reason. There is a saying in Hindi, i@ = 1+, 31 2g11

Since their party candidates were defeated, now, they are finding fault with the machines. He
said that since some countries have reverted to the ballot box system; therefore, India should go
back to the ballot box system. What a submission! Therefore, such thoughts somehow make us
worry that some body can think at this stage of going back to ballot box system. The point is that we
expect the Opposition to cooperate with the Government in the next five years. Whatever good

measures we take, all Parties should cooperate with the Government.

Here, | would like to mention that if yvou recollect the last day of the last Session, on the last day
of the Session, the Government had tried to bring a beautiful legislation, an amendment to the Land
Acguisition Act and Land Settlement Policy. That law taken together contained beautiful provisions,
namely, in future, land will not be acquired under the provisions for private purposes, except in
ceortain cases. In future, before acquiring a land, impact assessment will he made as to how the
people will be affected. Unless a report is made available, no land will be acquired. Number three, if
a plant or an industrial unit comes on that land which is acquired, priority in jobs will be given to those

whose land has been acquired. If the land acquired in agricultural land where people have been
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cultivating, an alternative agricultural land will be given. If somebody resides on the land to bhe
acquired-- today what we do is to calculate the price of that house and give the amount to that
person and he is rendered homeless-- under the new policy, he has to be given a separate plot for
constructing the house. This was a beautiful law. Who prevented this law from passing in this House
on the last day of the Session? What would you have lost if yvou had just given a waiver of the Notice.
But that law could not be passed because you opposed passing of that legislation. We do not expect

from you this type of cooperation. In future, we expect better cooperation from vou.

Then, Sir, | would like to mention -- in the past also | gradually mentinoned this aspect -- that
we are fighting for others. We are fighting for the people, we are fighting for the causes, we are
passing legislations, but there is a time for restoration of our own powers. If we examine ourselves,
we will find that our powers have been eroded. Now, we don’t have powers which we used to enjoy
some 25 years ago. Most of our powers have been partly taken by the Judiciary and partly by the
Election Commission. Today, our every legislation that is passed is being scrutinized. | have no
problem with that. There is no problem in scrutinizing a legislation. But, sometimes, even directions
are given as to what type of legislation we should pass. Secondly, the contention of the court is that
because Legislature is not acting, so we are acting. This argument has to be demolished. If this
argument is carried forward that because the Legislature is not acting and so the Judiciary can act,
then, tomorrow, the Executive can say, the Prime Minister of India can say, lakhs of cases are
pending in a particular court and since they are not being disposed of, | will dispose them of. CGan the
Prime Minister of India say this? A Chief Minister will say that thousand of cases are pending in the
High Court and | will dispose them of since the High Court is not passing the judgements. Can they
say? So, each organ has to respect the sovereignty of other organs and no organ can encraoch
upon the jurisdiction of the other organ just because that other organ is not acting. If under the
Constitution, you have the power to act, vou act. But if yvou don’t have a power, even if the other
organ does not act, you have no power to act. This should be the approach. | think, there must be a

debate on this. Similarly, a debate on electoral reforms as to what you can do should be there.

MR. DEPUTY CHAIRMAN : Mr. Naik, there are eight more Members from your Party. So, please

also keep that in mind.

SHRI SHANTARAM LAXMAM MAIK : Okay; Sir. Secondly, Sir, the Right to Information is an
important legislation which is being stressed now from time to time because this is a weapon which
we have given in the hands of people, irespective of constituencies. Today, Right to Information Act
is being utilised by many people even against the Ruling Party, even a gainst the Central
Government. But we don’t mind. The only thing is that it has to be cautiously used. It requires to be

further amended. In fact, | am saying that under the Right to Information Act every citizen has got a
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status of an MP or MLA. How is it? It is because under that Act, any information, which cannot be
denied to a Member of Parliament or to a Member of Legislative Assembly, cannot be denied to an
applicant under Right to Information Act. Therefors, this is the status given to an average applicant. |
think, we should fortify this Act. But how can we fortify that? There are several judgements. Now, we
don’t need what the judgement say, we need only texts. But there are some pronouncements in
these judgements. So, these principles which are good should be incorporated in the Act by way of
amendment. Otherwise, a common man would not know what has been decided with respect to a

particular article or with respect to a particular Section. Therefore, this has to be done.

Sir, my learned colleague -- | think, Mr. Chandan Mitra -- has said that as far as infrastructure is
concemed, the President has made a passing reference. It is not a passing reference. An entire
paragraph has been devoted to infrastructure development. In fact, certain lacunae which are there
or weaknesses in infrastructure development have also been indirectly mentioned. This is the
greatness of the President of India that this has been mentioned and everybody thinks that the
progress is slow as far as infrastructure development is concemed. | would even venture to say that
any corruption which takes place in the infrastructure projects should be dealt with more vigorously
than the corruption taking place in other cases. It is because if the infrastructure development is not
speeded up, if the speed of the third phase of Golden Quadrilateral does not pick up, then we will

suffer, and therefore, on that plank, the Government of India has to take necessary action.

Sir, then, e-governance is another great feature of this country. Some people will say, what is -
governance? They would say, it is an elite matter. it is not an elite matter. If e-governance is realised
in proper manner, tomorrowy, at every information centre in a village, in a corner, in a nukud, you will
get one small gada. Pay five rupees or ten rupees and you will get information on any form under any
scheme or information on any loan you want. This is the structure of the e-governance, taking the
Government directly to the doorsteps of the people. In fact, | do not know whether in Delhi an official
gazette is put on the Net. In my State, the official gazette is put on the Net. If an official gazette is put
on the Net every week, it would be better. We would directly get all the information relating to the

Government of India within 24 hours. | think this attempt has to be made.

Then, coming to devolution of powers, we are all concerned about devolution of powers. | think
an examination has to be done. My Leftist friends may not like it; they may say that it is an
encroachment on the State’s powers. Devolution of powers has to be three and everybody agrees
on that. MPs and MLAS have to show that they are not really against devolution of powsrs. In same

States there Is a charge against MLAs that they do not want devolution of powers because their
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powers may be seized. They are there to positively show the people that they are not against it.
Therefore, | would like the Government of India to examine whether by constitutional provisions
devolution can be made mandatory. If such devolution is not made mandatory and if it is kept
optional, then | do not know how many vears or decades it would take for State Governments to give

full powers to the Panchayat.

Coming to reservation, | would like to make only one point. YWe are moving ahead; there is no
doubt about it. Now, we have a woman President of India and a woman Speaker in the other House.
But the case of one third reservation in the matter of jobs has to be expedited. There must be one-
third reservation in all Government committees and hoards, State’s or otherwiese. There are several
boards, corporations and committes of the Government of India and State Governments, where we
can accommodate women on the basis of one-third reservation. If we do this, this would prove to be

a boost to all.

Lastly, Sir, | would like to make a submission which is relevant to all of us. Sir, if our rule has to
be effective, if our functioning has to be eftective, then we must get a response to the letters we write
to the Ministries at an early date. It takes three to four months to get replies even to Special Mentions
that we make. Thereby, our rule is affected. Here | appeal to you to give necessary direction to all
Ministries to reply to Members of Parliament within fortnight queries on issues raised by them.
Similarly, as far as Special Mentions are concerned, we must be responded to within 15 days so that

we may know the actual position.
MR. DEPUTY CHAIRMAN & Guidelines are already in place for that.

SHRI SHANTARAM LAXMAN NAIK @ Thank you very much, Sir. Kindly see to it that it is

observed. So far, | have not seen that being observed.

oft e fis (S uae) - angeofla suwwnaf ofl, 1sdl @i wwr & afod g & usaE
TR Ty & 97 WA ST wm g frar &, S v oeE W v a & for g e
% TOTST BT U B BT AT 5T 17 F1 AR G 0% 8 a9 a9C = & SR TRy & gRT
HaterT T omem & SiR a9 % 5% FT-Ta TSl WRER & IR YT A ST, 59 AT o 36|
e @) wif¥rer @) wrdt €, olfier 15dl die ww & T g1 9t & yward uig o @ veter wei
TR Topar R £ 3 9wt &9 fig v ou ¥ v v €, R et R € i g oo o) g A
& 35 e @1 ufiher o1 d9 1 99 5w fAgsit § 91 gear & fig s myv & R W
o) uftlagd & aR 9 g 8, 98 § - andRe qeen AN wrsaiie SEg a9y e A% ugey
TS WY | & T & uid a ST I HIel AT, FH Bl § FXHN 1 off BRI T, SHHT o
ST @RIT &, 91T 59 IR B EY0T BT S &, SH G190 & SFHT B G & A1 T gan AR Jq ag
vEa fig s A i afaRe  grem SR aweiie wEra iR saeT J) R4 S, sHe! a9
T ST, 1 ST g 8 o % s wrem 1 uia avt & sigw watfre e 1@ g

55



T I o, aEt amdmars BT U T HY g <ol & ey agT o] 9 3ia¥ uieT W B &
TR, R IR ARIRATIEAT & WA A ST WA GAT G AT, I UIeT BT & WA §1 F PR
I AT P 3T AIHIET U gan AR 92 o1& arg A i) wee an il & e ge e g
fopel) wu § g ey gema e ava @ &1 et o R gan - 2 o w1 g @l gen gEg
% -l gHer 2l S9eT s dRih § ol gl fear €, 99 ) § T2 S TEen, dfe sae
ST YET & Toh baet <1 # &1 11, e # oft o o5 e v @ 59 Hay # v fifeen @i e, 4
I ERT AR, FAH! a DS Kbaral s § IR gHHT Tl AN SRR @ gn
e 1 ST T 1 o wer RAcTars e 1 g 91 1 978 1 WeT B faar 2T ofiR a[a st sy
TR e et wavem @t sermr o 'R B §1 5% uw Fivaa s @ iflkar F fraw e
Bl STATIHT &1 FHT 3R AT A1 BY WA &, a5 HET hrar € 6 ras 7 o wen 'k gy, 59
He AT IR FRgrlan & AR o arfey i wet @rf 7 - ds TR o @ 38, 1Y wReR @t
Tt T8t 21 SiR el ueR @ @ w8 59 o) wegioRn @ AR e o sTawredr €1 59 Hae 4
Fuufar ¥ faa v & & snR v wia s 1 fFar Sy sii Swd g AeeRT arw Bt
ST 1A e g o el S e SR o i o w fewme € wE AR | 59 gw @awen
x|l e gy wi) geay afed g €, sd Hdu F e T8) e ared| guRr, e
HETa &1 a1 Hel A 1 F e arean § o gutvr uw e § % o9 uw wer i i A & e
o e R Arerfen T, A1 U T v ST A iR ST TR §, ahial IR e P
T SPT BET T &1 H WHSKT § [ 9% Fel B snavadr el €1 Wi & wer woreq of T8t
et arfew| e Wit & e aeied S & s o e wors o st e s iy e
TS T AGHT SR B, T 597 TR0 o © TR e sefieY o1 uRmfie »a? 59 afts 9
T s arfi @7 R TE R ST e SifteT WIRE O WEETEY S 9 91 @7 WA B
WAMETRA® @ el g1, afer Arsrare WEh & 36Y Srmiel Gar o $t Bier $1 8
fopa Sorat BT wrerfireser & AMaR TR @ T 91 g i 121 Rt e werfiear & smEN ) s
§U = Forell A e o, o1 et & @ a1 wdt R §, aut wd fa S - 999 9§ 42
Wiag Gl & il &x anw &1 9% w1 & i ale do @ worlfy oe ol wifsren o =l o
HTRIETRIG g1 a1 & 79 U= Te GRIaT o &7 Sweikg B §U o¥ & 3ieY GrEiikie
3MepIsT GGT DR T 3R Uh FHEr 49y & 379+ % SMb i b=t o uaeT fhar & 81 sEd
sreETRie ward o Bt 981 &1 wear &1 araay, Wi g S & R v srifreny & sik wg ve
T arfareny € b arR st ward | u= Faes ol e 7 B = si) Saa vy ar e e
@ﬂ?ﬁﬁﬁﬂ?ﬁﬁ—dﬂﬁl Hﬂﬁﬁ?ﬂéﬁﬁfﬁﬂ’@ﬁﬁwﬁcﬁé SlTiﬁﬁ, Global Economic Prospectus
for 2000 S TE dera <t il & b 2015 T TR B U TR smar<) o Fefar o Brer gt
St SR 59 7 WY T T & 6 2007 O ST ARIS | SATET ] @ W § qe el g8 1 gs
TR & T U= T8 "o e BT el € i 5 < TRt e <9 St o o

56



forelt wTem=T & 3t aE T AT g1 arelt el €1 T A R aRE 9 aecdt 9 Wt €, 9 e
2, 59 R &1 3wy, s o arel W 7 ue et fRerfar da &7 oY o s s e & fia T
TEgI & gy way el 3R 0w o) Ry e et g et sred) g =t s wab
59 TR @l ge T wiey frfr fafor g1 g &1 ) @1 b A v gu e olie & 2 e
AT a1 TR, S AT BT Taa T ST S | AT AR, W G arg I o e Of gl sitie
T & T s FIoTrell @1 Seelka fpar s <t et T saft Ao ot siiv S e araeig off T
W el &1 2 &, Al Syt e @y £7 Hey, wren & 89 4 stk g9 & aaeg off
T T BT 5% TETHT U7 T8 € iR T arelt S weiee TR SSa A 110 Q¥ €, S fawT &
93aT a% &1 59 TN BT G B 7 & YU e §U &1 AT el € g9 ars g1 It S
AR BT &7 BTt TE e, wrdwte R et SR wETen=T SRen Aoy S wr
Tt o= T € SR I W & foTT S AT € 9§ aielr T A | SEEeg $I e Suee
TR & for wre vd ARes SRt fawe €, Afeen wear fwm €, i e €, el W
I¥er SRiwd 8, Ui yrfle ISR AR e 8, B & dgel s g Ao, seEre
HISTT BRIEH, TG ST TS, ST AT, IS arRarRe & Ao, TS qaraven
ToreT AT, T Ry ey Ao, gadl wNl AoEre Harfed s v §1 Wi 5 Al &
el # & JTuenT BT ATt BT Ared § 1§ A1 & e § srer-arer 09 wwd g1 v
2, STET-31e Tid | S 32 &, olfthT ST 990y e 81 STR ST 992 S0 o1 §a i< 7§
o wiwer u qffea voRit e e @ ses gate A § w7 W o1 S B w1
wer ekl wifdT e Trorfifres seet orfd @1 srra €1 UNDP 3 it sreom smif < wemafe g &
wder § s Red o &1 5101 A8 @Al & 1 910 s9R XIS & R ®is faen T & &R
A= & ¥ HanEH] o gAfTad et & wea @ srataad w91 e vy @ ane 9
FRIS TUAT TP T BT AT T Ahal &, el U= Ar31 Bl Hritaa G o wear € & ma
fapTer & B 7 3 gg Wepar &1 eifthT 59 &= 7 wrorhifed s w1t & smira & oo Wi @1
1 1 s form o weT 8, A T @1 Se e @ 57 T &, ) @Y W@ e o wh @
3R STq TR @Y ¥ gt o W O & uEe & Brer g1 o @ E, 96 wxiH gl B uers
el &1 ur 3 &, @ fver T ura v wr <@ € aie Per et wa B g & wrn e ol @
amer-frsdt gies |l & dta F i & wer R Sorey Te @t aeRiear el @i, e
g & ey 3 PIs ¥ WIET A W €, A1 59 glerd #§ 981 01 et 9 € fb e
arfiren gt e s snft o ge g gan & wud wel-wel a5 wiwd) gl us &) e A,
forerr @ efee & rer ue & o iy w1y warar € e | 91 wer A1 ¥ET € 75 wiad) § s wew
&1 €, wlftT 7 saest wer g & dife F aarm ang f 30 SIS ¥ waret UN @ €1 g
36 BIS B A1 TS, S SN &, W1 (ST BT & SR U= S 6RT BF 6 18 ol Alda= &b W
WA THY TN df S @nfig fbar, T 9 9 SR Ao dar fean, aifteT dieds ot

57



anfres efee w1, ST SfiaT & sfe= o wgualT g7 =fdv, S99 & AT & JUIT & BRI g
arrf=aa et el ur v €1 sl et o famwre wwar o<l ol & e geedl v €l €1 ug e
BEIE R b & B B el aw W ? UNeN | STt crawRl o R fhar €, s s
WTEe Gof & [T = 99 wae 7 qarr| 7§ g7 A & 4 s B o 'rer §1 34 A
BRIS SHEE Bl & 3 221 BS SR [Ss &l 1 50+ & & 3l ara $ied! o 7 3 £
A BT, I e Ry e wr sufeera &) bae saar & 9d, # < 9w off s A
1 el & grerd S gu §, fed a9 9688 & sigw sheifie saga € 9¢) ger &, afew
it 3 of 30 9 35 WA @ BT o ) referaven § ATt o I SmeR fsrelt @7 ST S
AT T I 6.4 VRO 2T, D! e 3719 AT 2.3 ARIerd I 4 &1 Roreft & saeT e #
grm? TE TRl aga faarome &1 samr & 9E, WReR oIt wiare T 9% § Tl €, 98 s
U B T8I g AT 8165 TR HRIS S B ol A% b, fafteT s F v o aret e
W1 AR a1, 3B 1 ¥ BT BT SR T &1 7 @ Wlear) B, Mt Had IoTht Ieara
a2 T &1 MieRa &2 & P &Y 1 &, Al sl -erawen gedt ux T2) o &) &1 suer
B a8 Twelt ar siafy qore g fban sw sialRy auie & sigy 5.6 uferera e s
2T, =T S G W1 q9IC US4 aTell &, ST 3IThar SITal &, 99 b e & SEN U 13 Bhral §
ITGT |TET 9§ WTUAT ST STires fRorfey e weateera s a? sore wao fRrfy & s aneefi ox
Pl &1 U5 Bl 3 ATGHT O, 91 TR 3t €, ST 9l < A1E @ @l 8, S9 TR et i)
TSB! G AIE B I o gAY BOHR § et 1 A amt WiaT o T WdRT o IR UR 115
BYIS I ATEET aTet 59 39 W Uit arfh o 36 gw oud ufe cafh aars &1 sl wawen erad d
T & forT W forer oftes 9 AT SeTR Sy Aot fde age ot &, St orge 2
f&b wrd, 2010 <o ufy @fh wrdwie ko o1 MR 30 §9R v9 Te B ST weer o gw
YRS F B el ST 3 g BS Pud SUR o K€ 1 3016l |idd Hid T A% ol 34 g S
¥ T g1 AT At &7 @I W) T 2008-00 1 ORT 92 TR GRS T W GG 2009-10 7
AT {1 AT BIS BT 9| T8 TR 91 BT e ey 21 it anféres oy 7 amg e a2
TBar ) <1 gaen &1 T &, S g @ orawd el &1 i I SR /R €, . S aara fi
2007 ¥ Ut @Rd 22 EUR ¥ D ST -gcy g3 & 3R R 14.7 el i = sier-geany &l
B1 RFT & ol O W AT < T et &, Sifte Rear @t s am et €, Rt See 99
e &, oiv BIEH oid &, Sxe! s & Tet f&ar W w1 1 11 s 50 o gRar U 8, o
fparT aiar &, < pfy ux Mt € iR e weis 70 o U aRar €, 91 g uRaw £t
it w1 & w1 f I e w ol &, S o e TE §1 arer #1 98 e wt oty
STTET HY  fTT TorqR S16T &, A8 ST FAfed Saras 7 & & B g 9T 19 & forn
a1 1 e & ®Rv, a8 SicAeeal &Y & U Jorge GRT &, 918 ol HeWs SIeH § Yel 8,
I DIV ISR B & 1y qo1qe wiar &1 wer 1 & & wgms ge a8 8, qurelfy e wde
g1 S 21 afy qErwiR .48 UREe SIS 8, 91 R e S ol g vt €7 g1l 60 U e

58



ep <&t 2 3l T9® BT <1 10 B9 Tdhetl &1 71 &1 9= T b <ol BT S 90 BT febat e 21 57 @i
A ot widlad &, @ ard o1 anfl 39 a7 weas fivsr off weof ! & <l & o & a1 32 o 1 sieg ar
T 14 wuT et 51T §1 3 Smget WIS H=- BT ATEwrel 81 T &1 A=A, TAR AST Hal o
o1 o 9@ TRIT M3, 9@ TS epst, < Ao AT e, T do Ao S Sl & A 9, a9,
ABS w wAE wl w1 W 1 9 Sl & Wi A, O am el & §aRI w81 S €1 gHE |y
S R R A 0 gk R T R A RS R | K TG R R R R

s STMTafY ; st aret & T T € Sk 30 e 99 €19 ey A @ QR e e e
i B

st e fis - weiew, # W 9% <ET §) L(auH)... | uiw e ¥ e wean §) sHife
# ug oe e § ok wrgafy sty & 4 92 -9S uet vee & 915 Al I o o e s
& Site aarar war @ 1 g wenen w81 €, olftsT g 41 Fractured Mandate €, fwifdd
SR £1 9 sueT REd sareer sufer o 3w g 6 B 200 wiel ux Sfieht € sl gt 261
et ox offft &1 7 &g Rrga SR i &, 3 o sad s @ &, i sr @ di i e &
o & <t =t urg fsen & alR swe g qua e forn &) Ry ave § wesirg el 7 wryw R e,
IUW ST AT 3 @R Y T €1 309 <A1 ST AN agHa ¥ 9, SfthT €9 Af e A € Wi ¥ o 3y
Fractured Mandate WISl = & 915 1) 59 o8 @1 914 91l T8 &, <ifteT 319 grore of 04 €,
ST STl &l et YeaafRrd fomar sl srae 1 4 &1 wrisa g €1 59 9 27 & wrfes &
FE ) (T, T H 9 § Bel $o e E, B & wa § B o T 8, Torent
°IE &1 Y4 B4 81, $9F aR 4 del v T8l 81 39 39 4l 37 & Sriba § $w T o
B, Wit g &1 M o, A &1 oft o i am aneHt &1 it e & i g Sfte |
I A & T AR e e WE 8, alfth T s v e e fiem) F we wes aher A o
&9 U XA e B T o1 FideT o & T @S gu €1 89 smads | ol ief e,
a2 b SR R x| Sl dreard] el g d, sl whlenr @yl & arg e sl arden wd, SwHal
HHRIHD &2 H S ... (FFF H7HSD... ID 10 ol e ST 9T, A6 314 e emwifaa
BT Wb, a8 W B, < STST 3Teal &N o1 Ehara saex A1 Soamfe a8igd ®1amsm
¥ SO AR AT B

sft oemafa - At fer oft sads gier & e ure firme €1

ft wirer e (@R ; suaai geicy, WReR weufy oft & s & w9, ey
ST o fo1v af <91 & oy, oar e Tl €, 59 9 A S e # U¥arg Y@y 81 g weyfy ot
=T ST STRTATYO TGT, T & S A€ IR b o SRS ofik wva sfen & ar 7 g arm ofie
TS &1 1S €. R gt #1 7.5 ARk sreret, S gisad AeTal €, 98 S| SR Tersr 8wl
# vad) 81 29d Sadudc & aR | WRd HXER ® F1 AAT S, 1 9 |, Shd g | wegufi ol

59



& iy A e E S99 @ 9 W Su 9 R & e e & e e anfed) Rem
£, TE ¢S99 B ¢T5Ad W SR SSes BT 3R S e} vEd §1 IR Smea) & o0 e a5 Y
St Srsyes Bive SR Yeyes ¢Tsd Sae) €, 9wk U 7 =R &, 7 & fore urt €, 7 s9d it
HI T & fT IS TR &, 7 geer R & foTT S erawert &, 7 U e & o wis e g
T Te1 TR gU W T AR 41 & e, A & 6y oS g 8| 3t T, St % 60 Wie a1 O
T ST WY W STURIT Y 18 8, SAullY Y Y8 & [t St {10 ;R @IT Y &1 1 Aol % &0
et 15 Y smarg} & o St SR W AT Sord € SR Rt wivw 7 519 w9 €, wee ik
32 o TR e B O S-S W e ©, S T A €, T 96 €, T % v & R, ds
W o Beeh uTw lS Wl &1 WY wmie 9 g uRan & o, Seges wRar, ot widurT & e
eI A &, SUF STATIC & AR § WEART S SN IR $v wraver @, O el SRl TR
Hifrr fraw €t oo Sft srfarht o Y e T s el d e e €, seh A A
Foft a1 ¥ g &1 3 e § < Ol We, T8l s Yes $15d o WWHOSl 23 W ¥ W6 8,
Srees B BT URHOST 16 MR ¥ SAmET & iR e anafiraT o, S aieft aiikE, 57 A o 62
e | WIGT 8, a1 4 Wirel | YN WReR o 4 &F 59 N9 e, 3914 & saaic & i
W $eTRTwE & AR # AR o, 7 st e ST & 4 Hel 3R ST WReR 5 urd
¥ =TT w1 g §, o am vty & W ot gmar far e, anft it & erge 7 o
I WHR & SIRT 5 F7a7 61 =1 T67 ¥ &e 9 oFR € gty 9eR W s & feg
DI BT AIEd 8, SAGT s ared &, °f =4 SSeT of ) Wera e W § v arew,
Fora gei &1 ama s, <1 dewedle | §, sl wermar e L Ceme el gL, wrL d v e
iR aredr €1 w9y, S, fgr ud dure, 3 vers skfacs wWow §1 8 el vors yRars 4 i oft
SaeTHE HTUTH 2% B 8, Uers 3 U & WATH &1 91d &1 ¥e a-iie & I go o9 T8l 8,
Rt Trefd SS N IR®R 319+ &7 U4 3ra Reqifror @ s Raiivfrssiers ox W) safaw s
& Bived Rftgee 42, fer & oiea RiGae 7 o) dw 90 & sieca e § e
TS & BRY ST BT ST &, WRT AIHR BT SHD 17 IS Weia T AT AT 447 B,
el ga e ud W g2 e & fory w1 wiara dar e aifdvl uwag)

sfi Tt o1g : STy Sft, A | AT IR TEEAT B ST 9% g T
T W W U A AT Ry TS 6 6 aTS S AEd § [ S 7 dad sl 6N
W Wit & % voie B afes Swwt merfimanst @1 oft YeEifea fear 1§ g9 <9 @t s @1 oft
ERIATS AT Te &, P et re ars s R A #) avw v wad ST §, e et
G U Y8 Dl AGH b I BS Bl TR YEARI &, 1P 59 991 4 YVHR $I Ueb TR 1% &1 4l
# oo iy, <= faue, sff srew St st @1 Y erars &1 aree § 6 SR T $ad 98 ug "R
75w e, afew aew @t e Rt #Y 3 o, i v w9 werefia &) g ars € 16 2004,

60



4.00P.M.

oTg gt & Irgufer & ST u) TS e o) =t O Tet e urs oft| werreEy oft & s
& qras[s W 99 U Wa T § F4at T8 g1 g #iw SR & 9 € seaars weand o orRe ST wet
71 59 TRE AT W1 ABRTHD AT AT S0 §, 7 SHT ARTEAT HAT A5 &)

HIIAR, &9 A1 gAY 9aT &7 1p T2t B anfey, olft T arft F gu Wew & waw & e
T ET AT ST FOIT TRE W SAEAT S qR U0 B} SES B 5 B 9 =1 &R, B R
), I% g €, 48 ¥ &1 ol € 59 A g U El, Afs T srTefl ar Sfid, 114 UTeR TR &g ww A
ST HHA &, AT H 116 THT FAT T S Aeel] ¢ At T o 15 3 e it wrgufey o siftamao &
RN ameft & af et /Tl ® Ay & am & W @1 5O A wgar @i vl oie 359 aNE &
forame s At e ol #, R s @) woer B ard Sodt 51 si) AR & 1 o e e B
TR 3R B =, 78 7151 3N 78 791 S, 7 99 916 ¥ 37T 3R TE IS 81 Sieaa § Bl
B & 3i w1 Sflaar @ oiik 59 <2 @0 % o anfew) # aroeft o o frai & i v g fp et s
Rt S 9 o AR, Fifes aE SRS A1 it TER 1 €9 SUP! BIS a9 ! T T A | 59 RE
& W F IS B, o T 9% e 59 wWR W ugA &, 95 O © 6 9% v 9gd st
IO §8 B

HIaR, I e it afimyr 8, wwd 1196 9 9w 950 MW ¥ 98 aar € & aver
ot wrerfireart @R sl aTe g SR YRa o1 aaTe €1 SR A1E HREAA el &1 aard el g4t
TLE IE WRBIX ST I b o1 uap faet @t a1 oY ey st o1 <&t g1 anféres feerfy o1 o
B & Torn iy, At o wiafisr, s 1 & vRars &1 form mr &1 orR g W asm Wt
SN @I & A9qa BT & of HIEa: g9 Ufitheay UR 9gd AN oA SN SE, &4
Frephara TGS B ST §1 §R A1 BoA-BRE §, R uT g saasy fR €, 9 fred oy
WA ¥, BRIE 20-25 HA] § HGY B T8 §1 571 A TG -TE & [Gawa et 81 91 g -Seqm
arerr & Sl 911 urt ser aren &, il & W aee-oeE o waRir dg1 e 8 819 e Seirmfy &
Ty SSve) ol FeT=T ST 12T & T €1 597 dXE | S ST g 8l &, S+l Hl aRE-aNg o)
ferepd vedl €1 7R 97 WRGR Ahaa i S Ue e St €, T i 59 ST 7 s e
g, T 7 Hae ISR 9g Iieth TH 31 & eferawer i snfie faem a3 Ffvas v 3 o=
STt g R frepTT 5 T S @ €, 9% & Mivad w0 9 7 9 8 wete & i e )
T

waley, shear wfaw Waex § aaR o 9¢ 81 81 A3l o & T g9H a8 oS Hed! 9 Wt
3t Frorer gapt &1 59 W= Y aiie @ W) 2, i 9 agd ) et €1 swd srenar o
flagship programmes g, ae El’s":ﬂ“ﬂmﬁ"c’, Q@?F[, 29T, WYl SO, AT ﬁ?ﬁ,&lﬂ THI
B A1 T, I AT TSR Ao, SRRy el ggraven dem Ao, wRe et Ao E, 59

61



HR rieH] ®l Al e & o s deaw & 4 aNl v & R o anmgari wrsgufe & st
F forerer &, Sud ae g g € & wxer e e du 9 g N ot arp e g @)

A=Y, B3 T = 1T 907 7 91 751 & rfeber & Aarres g b 6t o1 § &1 e
& 5w O B Ahelt 21 F aw TE wEar g 6 At R F g wxs ar 7 @ ot B g o s
T Bt el WA aw & R arw w1 A 5 T wriwt BT O e A §, 97 aw
HXHTT B SCLHAT BI G 8195 59 914 BT g9 & & s R et ooft & & s arsdt 81
ST 919 T WRIEAT B o ARy % 39k 35 5 9N SRS & R B & [0 U6 ST 8,
T BT & THE 8-y $w i i €, 5 T U e ©, B R § 9wer § a9
B, V- TR T Y 3 e wE vl S o §, ST b e S Wi @ e ue e
®I oYl & @rfh @i 35 fbell g a7 9rae o @ i a7 €, 9% S1U T 7 £ U 9gd a9 For 8
5 S AT B AT 8, O AT B Famawe sfirh i weft st verE weT fe oft
F Brer e & R, vt arfio Aora Ao ad | R ave 9§ et @t ool - @ T, ew
HHY g 9gd AT g8, Wi SwF v F g 9o N ugad w1 ew ar di e a9
TR YT & i e arel ol BRIS TERT €, S0 WioTT &1 e &1 awen & 951 o & & 4%
ot 9 U W @B BN A SO BeATIRRIT B BT R ¥t sk wikat aw o &
freifaemT % w5

TR, g SR s amg F U aga a<t WA §1 ot dorror off gt aver w@ o F
ITH] 9T W e g, 5 Sl @t SR fAorel o dove <9 7 9gd €1 59 "eoee o1 Wit ot 37
weepry M sler v &1 8¢ wive fAvtell & ud o drel, 39 s&IHIel ) diel i &) W 9 El
&, Tifth T AT ¥ el & e 3N el & TG o 8 &, ofeT, Roel o sweT s9
ST ¥ TEN S 9T 8T €, SO W @ L 61 U1 ST 1 OTEl -orel oISl aud el Seara ag i e
2, I8 S9 S B HoA-STERa] Bl [T S & RIT Thre) &1 SHRIT bR 71 3R gt | SRt
ol a1 ) & 1 a8 Yg W W wrw) S By & Horl qrer vere e, el o swrs serft
1 g e @ & s el F wer H#4) oft 3 1 wan fdeay da & Ry senrr &, el
o ifees faareT 3 sTrel Y & SR ' aw af <faerr St & IRT & ol Ssered o agd
ST qgT Ahl &1 91 [AoTell SeuTe ag &7 1 §RT ot &, Sl WTed =i 4§ &4 S g1,
e T fory we a5 qfems e o i

A=A, 3R H AT T WYV U= 1 of S a1 o700 9ol o Fars &--fawer &) avw & i
arov Sieeft oft afiT st s ok Sft & 57 fafmftsdse W gu &-- 91 57700t oo aral w  fifsaa
WY | WBII STelT dArga

e g1 S § AR ATS B Tl o el g3 AR Swd uifdwn & i wis @l 81 s
wl e Fivad wa 4§ v gufragel gear o o9 wag N H7 g0 we 9 wera @ ana 29 wel €
T I B E [ WRBEIT & S sedwaral |96 & 4 gaR fow Weve 997 32 €, 9ifteT o 19

62



ag Sl ara] W ies wiehw & v Wepe a9 wmds e w7 49 I wwt o1 6 oo {19 e
SRy b arferar & Mt 3 sreaeT T8 & gfets 39 sae! g sweEe o &l aw
YIRS UR @] T el &1 S WY Wa A A ow @ e ff of & ww wwg et & W,
BT e T/ ga? ST ATferaTT o fiN-oR STAMETE UR el B @ AT WY Wi
TRHN ¥ TBR T oftl Aot Sy 7 we i aeimarg @ 1/10 e A 'ee 99 5, wefe
arfeser A ey v 9 WSl 99 e T8 §, S BE] U 50 S, el U 60 @ T BEl U 100 AR
FOTEd §1 8 &1 9ET ATcimardl ST Wb § S SITm ol o oRE 9§ 4R 93 §, S9 W 9y
et ST g el ur wE) &1 oW wH uifdear @ weer 7 B ove 9§ shel we S @l
wIferer @l ofl, pretection &7 @l wifdrer @) eft, amor =it ol wifirTsT ST Gg AT US w1 €
SR @ o7 ot ®f Wi B §1 9N AEa | s 1o ¥ ser fh g wihedrT @7 ovidence
Wi g7 el B, 316 d 99 a3 evidences TR 31091 iy © w8 €1 9gicy, § a% ara g8i v@=
aredl § & 9 evidences g4 fdh wifdrear & st <1l <, @ waq siiv gwdor ¢t gfar &
S T S UTihwT & Raeirts Tor #18 et 9471 31 Uribir ¥ReR e 711 a1 = 14, s/HRar
I el rddaral g =it @ wn R, Al uifdwar g g & | e sndeardl $u
=T T g7 &1 ST BT Bl Bis d9 e <ar, a8t & @raRyl & ae 9 & fory dien T
Trerd, TEOT BT HFIT DT AN TTER e U T8l Gl G| A SATo1 BIeT THwr arier
1 3 © oS et Q91 o7 T8 31 S F 98 991 194 G oiel 4 W & %9 & SR 9% swfery
HHA T HebT A 1fd eFTR foTe TRE & WA w7 2 fvg W g & ame § 9 gwardaT
SR wgd der by, <ud i @ Wt ey s gsl &, & a8 eR sl @ srdeard) o ar
e & fory we wel oe 1% w9 wye w8l o afey 9, ofdeT S el o1 9gd st gan 8181 W
%Bﬂﬂﬁﬁqﬂﬂqﬁﬁﬁ?awwqﬁqﬂﬁ@?ﬁmposturing ﬁ?ﬁﬂﬂ_ﬂtﬁﬁﬁﬁ,
et auig 9 g8l B ¥R pro India stand T o A<l &1, SifdhT agi B wRer § I 59 ard &l
realization & b fepart 9t TTerclt STt TR F BT YR & ofiR SHE @A S®! T US e
ST IR uifeh e &) ufd & e axe 9 @ fvg 9 e srddara) I & o0 § (i o g,
FHPT AW WRA Bl FiiFaa wu § e £ i em oft e sra gl gfn s el @ ik s
BI H} TE HYA BT TST T 30 T WiET IR -9 BE T8 o e 7=l & ure e ot aw
£7 anfl 9% AT &9 sFR®T I s J9 aiert 9, st § sWReT, Wl wa & T, aF g8 et
ATET & AT I TEoil G U= AT | 7 STb! T8 SIS BT Areel g 1 & 7t & ey e 9 €,
Faft W 59 TR 7 5 3w B e €, Sue fafom €, seiReT wg WINe @7 wedi o A € $i)
sefifor e HT Sft & sriReT TR ara St €1 59 7 O 396 99 9 §, 7 Bls 958 90K 8,
SfdT arRest @ ues Yo @ fvg A & 3l 99d wre g aRE) e e aned § s Sk qee
q1el v €, oifte Swd wdl 9 el e & gga @ oIS we 8] &, wd) bl ara ux wwsilar
W BT T TE &1 ATE Wi & qenfedtes et iy €1 s = srmmre @ gt iy

63



1, I Sl S ol T E) 8130 S0 H9Y & oft worg qEslt & ermar & T g A s ser
o, 4 5o e sl oS g 9 b get e ol e 3 el 6 A9 e o0 wial 9 W wwer &
farelt w2 & e W g wifhwr o Raeres T g 2 e weT % Ser 9 W € sie
TS A% BE & i 59 S E, 9 W & U 9 €, A% 75 o § T S ) ara o1 wee
FRAT F AR g 75 T T S o S tef) are st uw i vt i Rreer st 7 e v
HIRE ARPR T ST G 8, S Te] el i 59k Ugel feft UapIR = Sro=mar s S wred

el U &, § U 919 SR e anear 14 3R @8 9 appeasement of Pakistan, 89N SR €.
Pl e appeasement 1 At ggd oltrdr 8, cifte appeasement of Pakistan @l 1ot dlo ) uw
T BT &1 TG IABT 6 A B WD ol T SuH wiewi o 95T appeasement farar w1t wfY

SiEar = T ) omeR a9 TR I Tar? &9 e Tl 1 6 aoiR 91 T e eer? g
e Tl TRAETR ST W soft policy fFer #ft? &= e ot TER® BT T gense forr awe 3
HIRA 1 S ST 31T, 98 T9 Te1 B 3R wifeha & wver foret oft #idb amy, S sR
S T e RIGT H b, 3 bl wxesry | forr, @1d ag asi & sndmard) wige S v
Hiewg Pl dierd & @l 8, 98 W I 4R o [ gan an srflorde aife uidwim, s9r W
a1y arfiorte it e @ SR AT €, srfiome 3t Wi ®7 SR 3t S agd
STt 9 o e &, AR 5 99 AT B TE v A §1 e N wEe S 59 9 @1 v e,
AT § ST Sa1g SAT ATET 9Tl T8 Iihl= O X7 9 Y@+ &7 B v fhar? waw!
g 7 g 99 Uwmed W E

TG, 6l T Yfaeras S o7 U9 €, 7 0aT ¥ $iud ure] o AR & SIedrE o e g
foh gt weenre fopeft oft cive Tt oft srara & st arelt =121 &, o1 vwl S[ot & aiR 7 ara ot 7Sy
AR &, I8t =Yfder e & vgel Wi 917 fade g3 ot afiv wgw ffey wiwe  uwi ve 9w A,
AN-AN g oA fQar s e gsl o ard 9ors 1 s sy wst wsiar oy <@ €, et sl
P BTRr 3 HIRET fT o Rt v =i T &, U BT S, 3R ST S S STaNe < e o
IR 3D A8 SI9 Gl | A1, O Yo a8 qeqd b i qra F srafl Hoyen & wrer bl
oft werstiar et forar, we @l WA o el oid e ) smaT) 8 o 9 A ®Ife @l €
fop it Rl o7 gt T 9 wRer 87 SR SAeT & U R v 59 R A Wit )
ward g1, a8 T ux ward g7 a8 uwuaHidl Y waTd g7, Bl 89 59 g § g i arel i
wel ft el R & wer ®rS westiar 811 et ae urfewar o) am €, AR e w4 v, L
PO WIS | TN G 51 © 5 919 9 SMeiwars IR BT S e @, 99 9% &9 S96
P2y oIS arell T ¥ il IR ol B2 S ATHel] U 9gd Bl 8, 98¢ W% & X agd e €1 9% 914
H 31T SN & A e area g srie e weft e fawreT  sroet @ # @@ wer €, @@
T e &, DT a8 A A T ST aTE|

IS, o ged N AEd | agd o 0l €, o & siaaadt eadl, i o e @t
Rl €, 370X Rorat oredl arel 81 |eb, ST AT H SRR ¥ g dad o ST 59 YeiId ol

64



Tl § T e SN 9 R SRl ST AR | TR Tl Bl oY 9esiH Sl a1 SoTs & fb
ggol W iRy vosdt eft sz arer-wmer wiseR wo=i a9 @Y ek @i aS? dx g e 8
Ttb <11 @19 €, T8 Bel SAaTie ®F Wh &1, AT MR AXGR ®1 11 30 WHIRT &, 54 qad 991
Terapt o <t & i 1 R € TS W UX, 9% SYPT 95 A1 Ol § 31T STl BIRiaT S
TTAT ®T TS UEAT B ST SRR dr% SRR B SR § TR et ot € $fiY S g
I IR Wl St & b ae G A9 9w ugd, 91 st e & O s agd asT e fierm aw
fapforr, sredeiy a7 W &, TR WhIW ¥ Ve 81d §, Uil & ar § @ aidt "ol & i
W VIR TN WET € W A Wh o] e &1 vl ag MR et & SR s oy s s
I fier et Wi, saiferT # wswr € i e odt A 98wt e & sisT 7§, A
el o ot afs 7 €, PR TF Bl &, ©1 9T U 95 s AT 2

wigl T g ged iR & wara &, we ). fgwawa, qg 4= oft 3 uwi wwr e 5 en
W G 9§ SIS $Y FdaT ad € % o e S b 5 tad < i s gt & s arg
TS & SY W, T8 BIs TRIET o a1 8, IS UIer@e ¥ Sl ol &, ®is #ia # sura
S 8, 39 S 9 WHR & o Pvig 78 81 uret € ol wdieard 7€ o urd &1 9 wet-we
wigel ol vedl €, fbell =1 fovel) faars & aerd ueaor sii<e 7l od &, @ s wed €, |l it ¥
&4 &, gufere o= war a1 f & ane tad o, 81 Ao & b v thaa 9t 81 ¢ g1 Gwa
Terd 4t €, SifthT &9 Therel offl| S9h A8 S BN goic Y Sihed B terer forar, formt
I e b &9 Sod wIdw # S, o agd odT g ol | WY, 9 uid e | wer oY T gl
FEH el b Sud & Sifdy urg e a7 w@ €, el dur o) wran saide &) ariaRe grem ol
TG B b AT ST TEEYe Herel IR o W E, ST AN A A AL SIE HIAT A g, b
I ST WEAN ST, Tl & ¥ therel €W, 911 291 B SN HRAT B U WY W W
FOTget &3, TR S St T farpa Tt st

AEIG, 390 Sieell off = W9 § ¥g BEr 97 [ YNGR 4 JEeR i s gkl § $qe 59
a1 W WA g sl g e & b w7 anft o ag srger T @l il dwd F Regpa Tl &)
el T FEITT =0t Sft b1 raor anr arelt €, S oft S6T S 9T B ST, S 9T O S9N 81
S fi wRR B a WU S AR @ §? e e e a9 wd s annt sl sl
SHS! S8 qfee 81 U U 9197 IPL & o TS &1 it IPL & el 7 9 18 involve 2T SR A
ww g ey o ara @ oft, swfery aet ux & Seet smuE & e s area g e W= oo
T IPL B & Raere w2 & S a8 war o7 & 7S &) arfizal § IPL &1 Tl 31 7 1PL ST
eI Ty Aifserer g, ifes gma &1 v el 6 a' IPL R & Raars o) <ifeT wrg sl aw
qarr T 6 9 9 9% T8 61 v, R®iw 59 A1 w1 Ao s gfSed s & % it 20-05
o1 ¥ S7TeRT BT U e BIT €, 99 S @ [ 9w &, s a-ar B o i wv ad i
T ST IRAPBT BT AT | SR ST 12T BT < aoran & b 98 33 B BT o Rk

65



ANE] ®1 T AT ol SHIeTT IPL T ASer STHIeT # of STRIT 11T | R Sk B 4 de T2t
ge Erefl A 5 ar o off i, faver & Fifew § T arear g

ek AT S8 1 AR § MR Feeew W sl I8 sl Bl aee W wers) fager w5 uwi
o= &1 B T8 & ver #= SN e 7= 9 aleady already T WY &1 TNPR T8 T WS BT
ToT ¥l 81 AT 59 3n9E # 6 59 wmiet 7 3R ww v sroern anfat o ot neft e g,
Se1ch Ufel IS 3T A 14 url

WEl TIth &ith #+1 @l HaATdl &, 9 Q9T H 0d UeAd & fth hlcl & dI a1 ferr o1y, Hiel & Bl
YBST AT 59 AT aRT4Y GBS BGH ST Uiiel ¥ &1 918 319 WYY § & A1 54 9¥hr 4 18| ey
T & o 31T T AR 7 2 1S T A1 TE @ R, Hgl A T T ST A1 e o ured | 39 g9k
T ot W SR B < & b o i v =, 5w w Aifdaa vu & wew serT 9 e
A1l SR gl g el <ol & b Pt IR o g wil AR We &, 3ud SR GuT el oI
& 3l el s 8, 4 ard ans off, dfteT @1 erard ad g ot st gyt A g a9 5 v
PHIADIE H T G AT? AINTRT e & a3 # T el gai AT? 7 e Tram 2ar? 91 oS 59 0e A
®I oI & uge | T R R 6 @l 3 St TaRen g5 s 89 $U brief § qE |47
|

100 f&=TT & 35T judicial reforms Y ST aTd el TS &, I8 954 T BEA §1 59 TwpTe HAT
=R Judiciary ¥ TETAR g@dr 1 W&T &1 o7t off srmar <9 gU €1 Judicial reforms et sree 91
STedl BT W, STE8T § 1, TR 9% a8 o &1

ST e ggTaver deE AT ve ag & afgan AT §1 SuET TER IR Mad W a6
THh 5P AN qahT A AR Y TTich o 17T ST oTH o Wbl S AToT1 o Seie 200 D0 b
FYR St 3N I Wxe R &1 A 200 T S U= AGTH 56 AT & N K AT Bl 9 T2l 6
& 91 TYe g € @ SHHT BrRIaT o Had 2

et & e & s 100 &7 A votst siftre e € 1 glfgal ow o o) g, e
gfger agd wmeT sl €1 3R WHR § ®M B3 & O 59 T Wl Bed Ser US| gHR 9T
administrative reforms &, S8 ST TS fth 89 58 ¥l Y W 81

ST amaT Ao % e F A U geia Ae € O s o 09 S & 99 o R B e R
ST W7 G167 98 0% §1T, @i 09 & faoRo § &S ar qur S el & S gt & o O
el frer arl &1

Higher education T ST loan %, Gxi STJﬁQ_CF-"q’\Ta'EF fﬂéﬁ %I 5‘\‘? éﬁ ® %I‘([ Wﬁﬁ'ﬂﬁﬂﬁm
ITT| 31 S 3187 @7 loan T & &R, =19 a=d] 311X lower- middle class ﬁﬁﬂhﬁfﬁﬁlﬁﬂ?ﬂ@
WIIGT €| a5 - 954 J=ais|

SHRI M. RAMA JOIS (KAHNATAKA) : Mr. Deputy Chairman, Sir, | have only a few points to
make. | will not cover any of the points which have already been covered by others. In the instance, |

am grateful to the hon. President for delivery her Address in swadesh Official Languags. Last time,
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on the February, the President delivered the Address in the English language. | was a little bit
perturbed particularly because she is well versed in Hindi. This time, she has delivered her Address in

chaste Hindi. | am grateful and thankful to the President.
PROF. P. J. KUREIN (Kerala) : But you are speaking in English.

SHRI M. RAMA JOIS : That is why | said, “swadeshi official language’. YWe have two official

langauges, Hindi and English. Hindi is our swadeshi official langauge.

Sir, Pandit Jawaharlal Nehru had made it very clear which is recorded in Subhash Kashyap’s
book Pariamentry Procedure at page 153 that the so-called Address of the President is nothing but a
Statement of policy of the Government. The Government, which has come into office, places their
policies and programmes, and these are put through the mouth of the President. YWe have got an
institute called Vignyaneswara Ressarch and Training Institute on Policy, in Karnataka. This Institute
is doing a lot of reserach work, and they have consultations with the former Chief Justices and
former and present Members of Parliament and with other experts on this basis. | have written a
book; of course, | am not going to elaborate on it because things cannot be changed just now. The
book is titled ‘President’s Address to Parliament and Governor’s Address to Legislatures -- Changes
Necessary’. To this, | have received a number of letters from Governors and eminent lawyers stating
that the procedure should be changed as suggested in the Book. As per article 87, after every
General Election, and at the beginning of the first Session every year, there should be a Joint Session
of both the Houses and the President should inform the Parliament of the causes for summoning the
Session. This is all. There is no regquirement to include policies and programmes of the Government
in the Address and make such a long speech. All that the President needs to say is the reason for
which the Joint Session is convened, and that the Prime Minister will place the policies and
programmes on the Table of each of the Houses and the Houses may discuss it. Then, the Motion of
Thanks, according to me, must be unanimous there should be no question of discussion on the
Motion of Thanks. The Motion of Thanks should be passed then and there unanimously. | am only
mentioning this aspect. | am not pursuing that matter because that requires a change of existing

procedure and a lot of discussions from all the among parties concerned.

The other point which | want to make relates to poor turnout in the recent elections. In the
President’s Address, there is reference to the General Election that has been held just now. | am on
the point as to what was the percentge of voting was. | have got the statistics with me. | find that in
as many as nine States, the percentage of votes is less than 55 per cent, and in four States, it is less
than even 50 per cent. If our democracy is vibrant enough, then, in all fairess, the percentage of
voting must it least be 65-70 per cent. This poor percentage does not really reflect the opinion of the

people. If the voting percentage had been five or ten per cent more, there could have been a different
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verdict. Therefore, this low percentage is a serious weakness in our democratic system. This time,
particularly in urban areas, like, Bangalore, Mumbai and Delhi, the voting percentage has been less
than 55 per cent. VWhat is the reason for this? In the entire speech of the President, there is no
reference as to why there has been the low percentage and what remedial steps should be
undertaken for increasing this percentage. | have analysed the voting pattern right from 50s. | voted
in 1952, in the first General Election, when | was a student, and | have participated in every General
Election. One of the reasons for low percentage is frequent elections. People are fed up on account
of frequent elections. For example, we now have the 15th Lok Sabha. This means that 14 Lok Sabhas
are over which, normally, should have taken 70 years since the first General Elections. Similarly, if
you take the case of Kamataka, in 2004 there was one General election; again, in 2008 there was
another election And there was to election to Lok Sabha in 2009. Particularly, up to 1947, there have
been elections every five yvears. Subsequently, in 1970, there was a break. Elections for Lok Sabha
and the Vidhan Sabhas are held separately. As a result, every year, in one or the other State, there
are elections. A lot of pudic money is wasted. | would share a few statistics with you. In Uttar
Pradesh, in 40 years, there have been 11 General Elections which not could have been done in 55
years; in West Bengal, in 39 vears, there have been 11 General Elections. In Bihar, in February 2005,
we had one General Election; after February 2005, there was another General Election in October.
This is all because of political untouchability, as Shri C. Subramaniam has stated in his book. In
Gujarat, in forty years, there have been ten General Elections. In Haryana, in 30 vyears, there have
besn ten General Elections. | need not elaborate this more. But this is how General Elections have

taken place so frequently.

The other thing reason for low voster tum out is the climate. Elections have ten place when there
was either a cold wave in December-January or a hot wave in April-May sweeping across the
country. The 2009 General Elections were held in April-bMay when there was a hot wave in the entire
country. YWe celebrated the fifty years of our Parliament in 2002, For that, then Secretary-General had
requested me to write an article. | had written an article in that, | had suggested that election months
should be fixed mentioned in the Constitution; Neither the Electon Commissioner or any political
party in power should be allowed to alter the election months. | suggested that those election months
should be Fehruary and March, the period when there is salubrious climate. When elections are held
during the cold wave or during hot wave in the country, voter turn out is bound to be Law. Further
what is the amount of trouble caused to political workers across the country? And what about our
political leaders? To whichever party our political leaders may belong to, they are all asset of our
nation. ‘When these leaders go for addressing rallies and canvassing, during such eocfrome climate
their health is badly affected. Sir, many workers have died during the cold or how waves. Thergfore,
this should be avoided totally. February and March must be fixed put in the Constitution as the only
months when elections should be held in the country, Like in the case of election of the American
President, we cannot fix the date. But we should fix these two months. Then, there should be an

election holiday for five years for our voters. They should not be troubled for voting in Assembly and
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Lok Sabha elections so frequently, The other thing that | have suggested is that the Lok Sabha and
Vidhan Sabha elections should always be held simultaneously. If we were to appoint a commission
to find out how much money has been spent for holding these elections. It must be in thousands and
thousands of crores. That is why | say that our economics have been adversely affected by our
politics. If Lok Sabha elections and Vidhan Sabha elections are held simultaneously, and only in the
months of February and March, then, crores of rupees can be saved. | feel, by and large, all the
political parties agree to it. We should amend the Constitution to provide for simultaneous elections
for Lok Sabha and Vidhan Sabhas and also to fix the months of February and March for holding these

elections.

Then, | come to para 46. Para 46 speaks of narrow domestic Walls /nferala of religion and sex
and the Address mentions that the youngsters are tearing it down. But, as far as the Government is
concerned, there is no proposal to end the gender discrimination. As you are well aware, Sir, thereg is

discrimination against a section of women in the matter of marriage and divorce are concerned.
[THE VICE-CHAIRMAN (PROF. P. J. KURIEN) in the Chair. ]

Let me quote the Human Rights Declaration. Article 16 of the Human Rights Declaration made by
United Nation on 10.12.1948, says “Men and women of full age without any limitation due to race,
nationality or religion have the right to marry and to found a family. “They are entitled to equal right at

marriage, during marriage and its dissolution™.

Again, there is an international Covenant of 1964 to which India is a signatory, which says,
“parties to the present Covenant shall take appropriate steps to ensure equality of rights and
responsibilities of spouses as to marriage. during marriage and its dissolution.™ Sir, article 15 of the
Constitution says, “There shall be no discrimination on the ground of religion or sex.” | am not
referring to the Uniform Civil Code, which is required to be made under article 44 of the Constitution.
The Uniform Givil Code consists of inheritance, minority guardianship, adoption and maintenance,
wakf and so many other things. | am not touching all those things. | am touching only one point
namely marriage and divorce, relying on the provisions of human rights and also under the article 15
of our Constitution. In view of article 15 read with human rights, no woman can be discriminated in
the matter of marriage and divorce, but that is existing in our country. It is a matter of common
knowledge that no woman tolerates that her husband having additional wite or wives, Despite this
and in spite of article 15 and human rights, why such a legislation is not made? In the last paragraph
of the President’s Address, the President has talked about youngsters tearing gender discrimination.
But there is no proposal for ending gender discrimination. Now, we have a woman as our
Rashtrapati, a woman as Speaker of the Lok Sabha and the most powerful woman is the President of
the Ruling Party. Therefore this is the proper time when this gender discrimination should be ended,
and monogamy should be introduced for all the citizens of this country. Unfortunately, there is no
such programme of the Government. Since it is inconsistent with the dignity of a woman, framing a

law for giving equal treatment in the matter of marriage and divorcs is very essential.
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Sir, the next point | would like to mention is regarding paragraph 28 of the President’s Address.
Shri Kalrajji and Shri D. Raja have touched this point to some extent Paragraph 28 of the President’s
Address speaks of special provision for minoirties. Chairman Sir, under our Constitution, there is a
special provision clause (4) article 16 for providing Government jobs only in favour of Backward
classes. There is the 15 Point Programme of the Prime Minister. The Tenth Point relates to job
reservation in favour of the minorities. Article 16 of the Constitution prohibits discrimination on the
ground of religion, race caste or sex, as far as appointments in the services of the State are
concemned. And under that, the only exception given is, you can make a special provision for
Backward Classes, provided they are inadequately represented in the State services. In Trilokinath
Kashav State of J & K the Supreme Court Constitution Bench held that reservation to be valid there
has to be a dual test, all in that firstly a section of the citizens must be identified as belonging to
Backward Class. Then, further, there should bhe finding that they are not adequately represented in
the State services. Then only can the State make reservation. But, how could
the Government say in paragraph 28 that they are going to make reservation on the basis of religion?
That is directly opposed to the oath we have taken that we will abide by the Constitution. Therefore,
my submission is, kindly don’t make any such provision. In this regard. Every one is aware that a
provision made on the basis of religion was struck down by the full Bench of 3 Judges of the Andhra
Pradesh High Court first. Again when such reservation was made for the second time, it was heard
by a Bench of Five Judges. They also struck it down. Then, the third time, another attempt has been
made, but this time it was not made on the basis of religion. (7ime-bel! rings ) if certain sections of
the Muslims are found backward, certainly, if they are really backward, irrespective of their religion,
State cum provide reservation to such class of persons. There is no objection about it. In Karnataka,

| can ...(Interruptions ..
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) :You have made your point.

SHRI M. RAMA JOIS : The First Backward Class Commission, called the Havanur Commission
identified certain sections of the Muslim community as belonging to the backward class and
reservation had been made for them. But, don’t make it on the basis of religion. g rHeTRIe
Hegld G destroy Xdl i you make reservation on the basis of religion, how would you maintain
harmony between different religions? So, such a sucidial step should not be undertaken as it divides
“We the People of India” on communical dines. Even regarding article 30, the Supreme Court said,
‘No law can be made by the Government which is discriminatory between different religions’. It has
been decided by the largest bench, eleven judges bench! On education namely in para 138 of the
Judgement it needs para 138 In spite of that this type of making provisions on the basis of minority or

majority! It being made. | would also quote what Mahatma Gandhi said.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No time for quotation. Please conclude.

SHRI M. BAMA JOIS & Just one minute, Sir. He said, in his book my picture of free India as

follows. “The poisonsous favouritism in the foreign rule is dead and gone. Merit should now be the
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sole test in a well lauded society, there should be no minocirty’. Then he says, ‘Let all of us, Hindus,
Muslims, Parsis, Sikhs, Christians, live amicably as Indians, let to live and die for our motherland. Let
it be our ambition to live as the children of the same mother, remaining our individual face and yet
being one like the countless leaves of one tree. Hindus, Muslims, Parsis, Sikhs, Christians and
others are equally the sons and daughters of India and have equal rights of citizenship. This is my

picture of India...” This is the last will of Mahatma Gandhi. In his last book, he has said that.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please conclude with that fine statement of
Mahatma Gandhiji!

SHRI M. RAMA JOIS : Therefore, my submission is, para 28 directly opposes provisions of the

Constitution.

My last point is about reforms in the judiciary. Earlier, the judiciary was held in highest esteem.
One or two judges were considered as black sheep. But after a few decades the Chief Justice
Bharucha painfully said tht there were about 20 per cent corrupt people in the judiciary! In today’s
newspapers carry news as to what, has happened in Punjab, It is shocking for the entire nation.
Thersfore, in judiciary we must have judges who are absolutely honest full of integrity. If we want
transparency amongst judges, there must be transparency in making appointments, this is the
result...(mtermpnons) In making appointments, no collateral consideration should be taken into

account. Men with integrity and who have absolutely good record alone should be appointed.

THE VICE-CHAIRMAN {PROF. P. J. KURIEM) : Yes, you have made all good points. Shri
Mysura Reddy now.

SHRI M.V. MYSURA REDDY (Andhra Pradesh) ¢ Sir, thank you Mr. Vice-Chairman, Sir, for
giving me the time to speak. At the outset, | thank the hon. President for addressing both the
Houses of Parliament. Sir, the Indian voter is very clever and mature though poor. He may not be
knowing the growth rate, recession, economic reforms which are known by the elite, or the catchy
words of the corporate sector and the industrial houses or economists who never vote in the electoral
process. But, the common man voted with a broad vision and set the national agenda and also a
road path to the nation. Why am | saying this? Neither the winner knows that he is winning, nor the

loser knows that he is losing . But, the voter taught a lesson to the entire political class.

Regarding the flagship programmes, there is misuse of power in the selection of beneficiaries,
there is no transparency in the schemes. The corruption is at the hilt. Because of this, the benefit of
programmes is not percolating down to the common man or the target group effectively or at the
desired level. Because of paucity of timse, | am not going into the depth of the misutilisation of the
schemes. One thing | should say, Sir, that even Rahul Gandhi said that just ten paise is reaching the

targeted group in one rupee. That shows that there is misutilisation in these programmes. The food
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security law is prominently mentioned in the President’s Address The Government is implementing a
lot of subsidy programmes like Anganwadis, the NREGA, Mid-day Meal Scheme, Annapurna,
Antodaya and so many other programmes are there in which subsidies are given. Mow, subsidy is
public money. When the subsidies are not going to the targeted groups or are not percolating to the
targeted groups in an effective way and when pilferage is there, middleman is there, | suggest to the
Government that they must think over it and all the subsidies should be put in one basket and the
cash is transferred directly to the beneficiareis so that there is no pilferage and there is a check on
this misutilisation also. This type of a programme was promised by the Telugu Desam Party to the

people.

Sir, Land Retorms Bill, Judges Inquiry Bill, Forward Contracts (Amendmeni) Bill, Banking Bill
and the State Bank of India Bill were introduced by the erstwhile Government in the Lok Sabha. After
that they were sent to Rajya Sabha. Because of the dissolution of the 14th Lok Sabha, all these Bills
were lapsed. So, | want to know from the Government what will happen to them because there is no
mention in the President’s Address about them. What is going to happen to the far-reaching effects
of these Bills? | would like to know whether they are going to be introduced again or not. Similarly, in
the President’ s Address, there was a mention about the Rehabilitation and Resettlement Bill and the
Land Acquisition (Amendment) Bill. They were passed by the Lok Sabha and sent to the Rajya
Sabha on the last day or the penultimate day of the 14th Lok Sabha. Sir, the Government should
know about article 108 of the Constitution hecause once the Lok Sahha is dissolved, these Bills have
lapsed. Why did get these Bill on 26th February, which was the last day of the 14th Lok Sabha? Did

they want to deceive the people?

In the erstwhile Cabinet some of the Ministers without having any national outlook acted in a
shortsighted way. | quote one example. | represented to the erstwhile Railway Minister regarding
halting of some trains from Triupati to Delhi and the Sampark Kranti Express. But it has never seen
light of the day while in Bihar veiled stops were provided to some trains without any norms. | am not
against that. They have power and they have done that. Regarding NHAI also, the former Minister
announced in 2004 that Hyderabad-MNandigram, Vijayawada=—Machilipatnam, Cuddapah-Mydukur-

Kurool,...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Mr. Reddy, sorry, your five minutes are over
and only two more minutes are left. ...("¢eruptions) What can | do? ...(Interruptions ... One
second. There are 25 speakers in the ‘others’ category. So, each hon. Member will get only five or

six minutes... (Inferruptions )...

DR. MY, MYSURA BEDDY ¢ 1 will take only two more minutes. | will complete in two minutes
...(mtermpffons)... But even after 2009 also, they are still languishing like that only, Sir. At the same
time, Dindivanam-Trichi, Trichi-Madurai and Madurai-Dindigal which were at the DPR stage in 2004
have been completed, Sir. Because of paucity of time because you are giving only two minutes, | am
unable to mention all the injusties meted out by the Government. Only with a sense of

disappointment and anguish, | would like to say that my State is getting a raw deal even though the
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maximum number of Congress Party MPs sent for from my State. In the last Government they had
12-13 Members. At present, there are 33 Members from Congress Party and we are getting a raw
deal for our scheme and programmes, Sir. Even in regard to Cabinet formation also, | would submit
that our State has sent 33 Members from the Congress Party but we have got only one Cabinet
Minister and five Ministers of State, and among these five one is from the State of Kamnataka. So, we
got a raw deal in the Cabinet formation also. There is no doubt and | have no hesitation to say that it
is the prerogative of the hon. Prime Minister. | am not questioning that. But, why | am mentioning
this is, if our State is properly represented in the Union Cabinet, without any raw deal, we can get

projects, schemes and programmes. That is the reason why | mentioning this.

Finally, 1 would like to mention only one thing. Sir, everybody knows Duryodhana is the symbol
of arrogance. The actions and attitude of this Government is also symbolises Duryodhana. It did not
reflect the broad vision of the common man. Sir, | am concluding my speech with one Sloka from

Bhagwad Geeta.
“Trept: FeerITOM Y T s HaItfor wrem:
JEHR fa@Te waleffa =i

It means,

“While nature has created all inclusive system and is responsible for all actions, an arrogant and

immature mind claims the credit”.

With these words, | conclude my speech. Thank you.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Mr. Tapan Sen, your party has three minutes

balance, but| will give you five minutes.
SHRI TAPAN KUMAR SEN (West Bengal) = Thank you. Sir.

Mr. Wice-Chairman, Sir, while making my observations on the hon. President’s Address, | would
like to emphasise two, three points and finish in a very brief manner. | understand that in the
President’s Address, poverty has been given a huge emphasis, for its eradication. The President in
her Address has announced a number of schemes. But | understand that success of any programme

depends primarily on the size of the targstted group of population, which is actual assessment. That
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warrants a radical change in the definition of ‘poverty’. At resent, ‘poverty level’ has been officially
estimated as Rs. 12/- per day per capita in the rural and around Rs. 18.50 per day per capita in the
urban areas. As per the report of the NCUS, appointed by the Sen Committee, it is from Rs.12/- to
Rs. 20/-. They constitute 77 per cent of the country’s population. As per the official estimates, the
below poverty level is 26 per cent of the population. Another 51 per cent resides below Rs. 20/-. So,
the present “poverty level’ definition is a definition of a below destitution level, which, | think, is not
warranted in a civilised society. So, | agree when my colleague, Shri N.K. Singh, suggested that a
proper methodology and mechanism to define the actual extent of poverty in the human sense of
terms, not only taking care of his biological needs alone, but also his needs to remain in the civilised

society should be evolved.

My second point, Sir, is that it is really shocking that while referring to global meltdown and
accompanying recession and its impact on our economy, the phenomenon of huge job losses,
about more than three million workers including 1.5 million in the export sector alone, has not been
given any reference at all. | think, in an industrial activity, in a productive activity, they are the people
who work. There are a few who earn their bread, earn their profit out of the workers® toil. That has
not been mentioned. And the Address draws satisfaction that the stimulus packages has started
giving results. | am sorry, none of the stimulus packages has arrested the drastic decling in
employment, in the wage cuts, in the job loss, in the form of various measures. However, the
stimulus package acted in arresting the pace of declining their profit. It is a supplementary measure
becausse the rest of the profit is being eamed by chucking of employment and chucking of
wasteland. | understand when stimulus package is being financed by the public exchequer, it
warrants for protecting employment, banning retrenchment, lay off, wage cuts and any other cut in
the earnings of the toiling people who contribute for the profit. | urge upon the Government to

consider this.

Thirdly and my last point is that the President in her Address mentioned about the programme of
disinvestments, under the pretext of expanding people’s ownership. Better speak in clear terms.
Some of my colleagues in this House have blamed the Government that why you should not go for
whole-hog privatisation. So, on this side, it is a camouflage, on that side, there is an insistence for
going on a total sale. At least, | think, Left, despite being isolated on this particular issue in the whole

polity, on the issue of opposing privatisaiion...(/nz‘erru,oz‘fons)

THE VICE-CHAIBMAN (PROF. P. J. KUREIN) : Mr. Sen, just one second... Hon. Members,

now it is P.M. There are a large number of speakers. If the House agrees, we can sit up to .M.

SHRI TAPAN KUMAR SEN ¢ Okay ; Sir.
THE VICE-CHAIRMAN : (PROF. P. J. KURIEN) : Agreed.

SOME HON. MEMBERS : Yes, yes.
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THE VICE-CHAIRMAN : (PROF. P. J. KURIEN) : Agreed. Okay; Mr. Sen, go ahead.

SHRI TAPAN KUMAR SEN ¢ Sir, 1 am just finishing. My submission is that, despite Left being
isolated, the disinvestment has become an ugly world. Fine. But again don’t try to camouflage.

People’s ownership in a country where 77 per cent of the people live below Rs. 20 ...(/nz‘errupfions)

SHRI SHARAD ANANTRAO JOSHI (Maharashtra) : Can we accomodate these speeches

tomorrow moming? ... (Interruptions )..

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Listen, we have already taken a decision to

extend the House up to 6 p.m.

SHRI SHARAD ANANTRAO JOSHI : Why | am saying this is because by the time our turn comes,

there would be nobody in the House.... (Interruptions ...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Listen, once a decision is taken, you cannot
change it. | took the sense of the House; nobody objected and then only | said, ‘it is extended.’

Now, it stands extended.

SHRI TAPAN KUMAR SEN : Sir, my concluding submission is that in a people’s ownerhsip, in a
country where 77 per cent of the population live below Rs. 20 a day they are ...(/m‘errupz‘f‘ons)...
selling PSU shares to few individuals. It cannot ensure people’s ownership. It is just a mockery to the
very concept of ‘people’. So, | suggest, if resource mobilisation is the goal by making one-time
money by selling public sector shares, it cannot be a route. On the other hand, these public sector
companies are having Rs. 4,460,000 crores of rupees as a reserve which can be harnessed for the
same resource mobilisation, instead of starting the process of transferring ownership in a phased

manner, in a gradual manner. So, | insist that this thing should be done away with.
With this, | conclude with thanks.

THE VICE-CHAIRMAN = (PROF. P. J. KURIEN) : Now, Shri Sabir Ali. Okay; Mr. Sabir Ali is not

there. Now, Shri Manohar Joshi.

SHRI MANOHAR JOSHI (Maharashira) ¢ Mr. Vice-Chairman, Sir, | rise to speak on the
Presidetn’s Address. | am thankful to Her Excellency, the President of India for addressing the new
Pariament on June 4th. She had tried to cover a number of important points in her speech. |
compliment her for the same, But, at the same time. | must mention that some important points, very

important points, have heen missed in her speech.
Sir, | must bring to your notice... (Inferruptions )....

SHRI SHARAD ANANTRACO JOSHI :Would you prefer that we table our speeches and it may be

taken as read?
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THE VICE-CHAIRMAN : (PROF. P. J. KURIEN) : Noj; there is no such procedure. No such

procedure is there. You will get time. Everybody will get time.

SHRI MANOHAR JOSHI : The President has given top priority to internal security and presevation
of communal harmony. She has not mentioned about the security of the people of Mumbai. The
people of Mumbai were feeling most unsafe during the tenure of the previous Government. The
President has mentioned in para number 9 of her speech that ‘my Government will maintain utmost
vigil in the area of internal security. A policy of zero tolerance towards terrorism, from whatever
source it Originates, will be pursued. These statements gave a lot of happiness to Mumbaikars, but
very unfortunately, the day on which the terrorists attacked diferent places in fMumbai, we did not
find the words of Her Excellency, the President, coming true anywhere. She had said that a policy of
zero tolerance towards terrorism would be exercised but we did not find that zero tolerance on the
part of the Government. Sir, it must be noted that around the same time, there were bhomb
explosions in hMumbai; thiteen bomb explosions took place. There was no action from the
Government side and, therefore, again on 26/11, the terrorists attacked. The number of terrorists
was very small -- they were only ten in number -- but about 183 people were killed by the terrorists.
Sir, | had expected that there would be a reference to this attack in the President’s Address, but,
unfortunately, she has not mentioned anything about it. The Express News Service has raised
certain points which | would like to bring to the notice of the House. Sir, the tapes available with
Express Mew Service talk about who financed the terrorists. | think this is an important question : how
terrorists could enter the city and who financed them. &lso, the name of Thamid Obaid from Dubai
has been mentioned, who sent crores of rupees to India and, particularly, to the terrorists who
attacked Mumbai. Secondly, it has also been said that the Standard Operating Procedure, SOP, was
not followed. | tried to find out what the procedure is. The procedure is, as soon as an attack takes
place, officers of the Police department must immediately take a series of meetings and instructions
must be issued to police officers as to what they are supposed to do. But this was not done and,
therefore, Mr. Karkare, Mr. Kamte and Mr. Satoskar, instead of attending such meetings,
immediately rushed to the hotel. Thanks to their brave action, but it was the responsibility of the
Commissioner of Police. The Commissioner of Police too, instead of going for SOP, rushed to the
spot and did not take a strategy meeting. Thirdly, another responsibility was that the Chief
Secretary, in the absence of a Chief Minister, must take a startegy meeting. It was not taken by the
Chief Secretary, but he was informed one hour late about the attack. Therefore, Sir, it has become
necessary that a thorough enquiry is made to find out what the defaults on the part of the Police
department were, what the defaults on the part of Government were, and if that is done, | am sure

that further attacks could be avoided. | would like to mention one more point in this regard.
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Sir, it is known to everybody that the Government was not careful and, therefore, the terrorists
were not afraid of the Police and our systems and procedures. The terrorists were from Pakistan.
Zero tolerance should have been shown to them. They should have been scared but that,

unfortunately, did not happen. They had the guts to come to India and attacks the city of Mumbai.

Sir, the case of Afzal Guru in known to everybody. People have given up talking about it
probably because even after raising it a number of times in the House, no action has been taken
against Afzal Guru. It was desired by many people of our country that once a culprit is sentenced to
death by the High Court and the Supreme Court, the hanging to him should have been executed
forthwith. But this is very unfortunate that it was not done in case of Afzal Guru. Now the Kasab’s
case is also going on in the court. | demand that it is high time that we immediately execute the
punishment given to Afzal Guru and expedite the Kasab’s matter in the court. If this is done, then
the people many feel that there is the Government, which is very interested in the security ot people.
If this is not done, | am afraid that such incident may take place because terrorists might feel that

they can get scot-free by doing an kind of activity.

Sir, there was also a reference made about Sachar Committee. | was happy when a Member
from this side that Sachar Committee mentioned particularly about Muslim community at a number of
places. Equal share for minorities in Government resources, jobs and plans will have to be given.
Therefore, Justice Sachar was appointed for finding out how it can be done and he has given his
Report. | would like to caution the House that this Report is particularly to safeguard the interests of a
particular community. | said it last time and now | again repeat that Mr. Antulay, the then Minister, in
his report has given that the welfare of Muslims in 20 minority -concentrated districts is to be seen. He
has also said that measures to be taken to improve the civic amenities and economic opportunities in

338 towns.

SHRI  MATILAL SARKAR (Tripura) : Sir, no Member from the rling side is

present...(interruptions ). ..

ft TR Tifor (S - W, R @ TRE 9 6l T8, U o o1 I oK gree @l
TSu B AT ().

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Cabinet Minister is there...(interruptions ...
Why do vou disturb? Cabinet Minister is there.

SHRI MANOHAR JOSHI : Sir, nobody is present because they are convinced that whatever | am

saying is right. Therefore, they don’t want to listen to me. That may be the only reason.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please proceed.

SHRI MANOHAR JOSHI : To plan and monitor the programmes for entrepreneurship

development, public sector banks have been asked to open new branches where Muslims are
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concentrated and multi-pronged strategy will be adopted for addressing the problem of educational

backwardness of Muslim community. These are all words used in the Report...ﬂm‘errupz‘/ons)

DR. V. MAITREYAN ¢ Sir, the guota of nine MPs and one Minister should be implemented here

also.

SHRI MANOHAR JOSHI : Sir, you can issue strict waming to them that they must be present to

listen to the Opposition.

THE VICE-CHAIRMAN (PROF. Pl KURIEN) :ou can, therefore, make your speech without

any interruptions.

SHRI MANOHAR JOSHI : Sir, | remember that when this Beport came to the House, from this
side everybody opposed it saying that giving facilities on religion basis to any community or any
religion is bad. If the extraordinary facilities are to be given, they should be given to people who are

economically weak, but not on religious basis.

Sir, one more point which has not been mentioned in the speech of the President is about SEZ.

But, | found that in para, 29 hon. President has said that an amendment...(fnz‘erruprfons)

SHRI PRASANTA CHATTERJEE (West Bengal) ¢ Mr. Vice-Chairman, Sir, | request you to sit

there. Then at least, one person will sit on the Congress side.

THE VICE-CHAIRMAN (PROF P. J. KURIEN) : Mr. Chatterjee, there is quorum and hon.
Cabinet Minister is also here...(Interruptions ). For the Chair, there is no difference between this side
and that side...(fnz‘errupﬁuns). There is quorum and there is Cabinet Minister. Everything is in order.

Please, proceed.

SHRI MANOHAR JOSHI ¢ In para 29 of her Address, hon. President has said that an amendment
is proposed to the land Acquisition Act and Rehabilitation and Resettlement Bill prepared which will
protect the farmers and other dependent on farming from unfair displacement. Sir, this is an
important amendment. When it comes for discussion, we will discuss this is in the House. But, this
might take some time, therefore, my suggestion to the Government would be that it should
immediately pass an order that in the meantime, whatever acquisition regarding SEZ is
going on should stopped and no land for SEZ should be acquired by the Government and given to

anybody. Sir, the issue has come only because ten thousand hectares SEZ.

THE MICE-CHAIRMAN (PROF. P. J. KURIEN) : Please conclude within two

minutes.

SHRI MANOHAR JOSHI : Sir, within five minutes. | will positively conclude. Sir, near Mumbai,

Maha Mumbai SEZ is coming up. There was a court case and the Supreme Court has said today,
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that is, on 8th of this month, that they are giving extension for acquisition of land. This ten-thousand
hectare land belongs to farmers and | would like to say, considering the Act that the Government is
trying to bring forth, that it is necessary that the Government should immediately pass an order to
stop further development of SEZ in Maha Mumbai. | come from the same area. The farmers from this

area are strictly opposing the creation of a new SEZ.

Hon. President, in her Address, has given one idea. | seriously appreciats it but | doubt whether
this idea can be implemented. The idea is of *‘slum-free India’. Hon. President has said, in her
speech, that the Government’s efforts would be to create a slum-free India in five years through Rajiv
Awas Yojana. Sir, this problem is really known to me very well because in Mumbai Gity, fifty per cent
of the people are living in slum areas. And, this problem is created because of poverty, inaction on
the part of the Administration and also political interference. Will the Government work, in this case,
above the interference of politicians and do something? | have my own doubt in this regard. | think
that if slum-free India is expected, then the Government will have to be strict and also they should
see that firm action is taken. Then, it might be possible (Tf'me-beﬁ nngs). Sir, | will mention only

two-three points and finish my speech.

Sir, the influx of population in big cities must be stopped. In 1901, the population of Mumbai was
8,12,000. It has gone to almost two crores now. And, thersfore, if the influx from outside is not
stopped, | am afraid the civic amenities, which are given in Mumbai Gity today, will be insufficient and
I think that if we want to take people from outside, the Government will have to give a lot of money for

the development of the city of Mumbai.
sfi T wrE (e - ias o o1 98 B & T2 .(SFET). .

sft wes Sl - w1el, €9 we et 7=, ang 9 o) wEd §7 . (FEIM)... Sir, 95,000 crores of
rupees is contributed by the Mumbai City by way of taxes. Our demand is that 25 per cent of the
monegy from this should be given for the development of the city. Otherwise, if the influx is not
controlled, this will become a serious problem. Sir, last year, the amount of direct taxes collected
from the Mumbai city, was Rs. 27,955 crores and the total collection of direct taxes from the country
was Rs. 82,2046 crores. Around 34 per cent of the total direct taxes collected from the entire country
were contributed by the Mumbai city. It is absolutely necessary that this problem should be looked

into seriously and the city must be protected.

Sir, last time | raised a point, and, | would like to mention it again because it is important point.
Sir, in every State, jobs should be given to the local people. | am not talking about the jobs involving

expertise; | am talking about the small jobs of person or office clerks etc.
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Sir, | have some figures of Western Railway... (Interruptions )..
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please don’t go into the details.

SHRI MANOHAR JOSHI ¢ Sir, in the recruitment of 8,250 people, only is Marathi people were
recruited. Sir, the agitated minds of Marathi should be understood. Also, in case of Gentral Railway,
only 50 Maharashtrians in a total of 1500 workers were taken. This has created a lot of resentment to

the people speaking Marathi. My last point is very important point.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Joshiji, you are a senior Member of the House. |

cannot ... (Interuptions )...

SHRI MANOHAR JOSHI : Sir, | will onty make a mention about it. Sir, the morale of the politicians
should be increased. Unfortunately, it is not happening. A recently elected representative of the
people to the Lok Sabha has been put behind bars by the GBI in a case against him of murder and
Section 120B. What is going on, Sir? | would suggest that Member of Parliament to immediately
resign, and tell the people, if there are allegations against him, he is prepared to resign, and that

would set a good example...(Inferruptions )...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : All right. Please ....(Inierruptions ).. Now, Shri

Rajiv Chandrasekhar.. (Interruptions )

SHRI MANOHAR JOSHI ¢ Finally, Sir, if these points are included, | think we will be able to

support the speech of Her Excellency, the President. Thank you very much.

DR. K. MALAISAMY ¢ Sir, | thank you Mr. Yice-Chairman, Sir, for having spread me a few

minutes to join my colleagues to speak on this subject...(J’nz‘errupz‘ions)

THE VICE-CHAIRMAN (PROF P. J. KURIEN : Mo, one second...{interrupiions ).. | called the

name of Shri Rajiv Chandrasekhar. After that, | will call you...(interruptions)
DR. K. MALAISAMY ¢ Sir, | will finish as quickly as possible. ...(fnz‘errupff‘ons)
THE VICE-CHAIRMAN (F’ROF. P.J. KURIEN) ¢| have called him.

DR. K. MALAISAMY : Sir, | have no objection. Whichever way vyou want, we

can...(Interruptions )
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : | wil also give time to you to speak.
... (Interruptions ) Please speak, Mr. Ghandrasekhar.

SHRI RAJEEY CHANDRASEKHAR (Karnataka) ¢ Hon. Vice Chairman, Sir, | thank you for giving
me the opportunity to speak this evening. Sir, | rise to support the Motion of Thanks to Her

Excellency, the President for her Address.

Sir, the Presidential Address at the beginning of the term of a Government is an important

statement because it reflects the goals and the general architecture of its policies to reach these
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goals, and, given that it occurs once in five years, it is a good opportunity for those of us, who are
not in the Government, to comment and contribute to the shaping of governance and public policy

for the next five years.

Unfortunately, Sir, as we all know, cynicism prevails when such a list of promises are made as
they have been in the Presidential Address. Sir, with the greatest respect to the Prime Minister, his
last term also started with a large number of promises of structural reforms in areas like regulation,
governance and public policy, and, we all realise, precious little of them became reality. This has
been explained away as a limitation of the complex coalition that you ran, and, the dependence on
political support from people who ostensibly did not like these reforms. Be that as it may, this
mandate in 2009 is widely seen as a far wider mandate for this Government with less political pulls

and pressures, and, therefore, there should be no reason for some real changes not to occur.

Sir, the defining statement in the Presidential Address is, and, | gquote, “The dreary desert sand
of dead habit must be left behind”. This is especially true in the critical aspect of reforms in
governance on which | shall speak. Sir, my colleague, Shri Arun Shourie, said in his speech earlier
that the challenge facing us today is not just about new spending programmes because economic
growth is not about fiscal profilgacy and spending alone. There is a need for new economic
architecture, the centrepiece of which must be a more transparent and responsive governance modal
that focuses on outcomes as it is deliverable. Sir, across many debates we have all agreed in
Parliament that economic growth is the panacea for the ills of deprivation and poverty that affilict a
large part of our population. Addressing the declining or dysfunctional or compromised governance
model that we have today should be priority number one because the biggest risk factor to seeking
long term FDI and capital into our economy remains the issue of governance and the connected
political and execution risk that is often associated with the Indian economy. Recent reports
characterising India’s bureaucratic and administrative machinery as the worst performing in the world
does not add confidence to the investors whose capital is critical to ensure that we develop a

sustainable economic model of growth.

Sir, this is not the first time that a reference to governance has found place in speech by the
President. In June 2005, the President’s Address said, “My Government is committed to the reform
of Government and to making it more transparent, responsive and efficient. A model code of good

governance is being drawn up.”

Sir, as a recent editorial in a leading paper commented, if the Government is to slow that it
means business, it must focus on governance reforms first and foremost. The focus must be on
strengthening the institution of governance -- the administrative machinery, the regulators, judicial
capacity and efficiency. Over the last few decades, while India has developed tremendously on the
back of energy and innovation of private entrepreneurs, it is obvious that the state capacity has
lagged significantly. We need both private entrepreneurship and efficient governance as the two

critical elements of the long term eguation for India’s growth. If we are to fulfil the dream of India
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becoming an economic super power, the state institutions of governance must improve dramatically
in the coming five years. While the Presidential Address addresses govemnance in broad terms as has
besn the tradition in the past, | believe the following must be included in the governance plans in the
next five years. Sir, the time clearly has come for reform ot the subsidy delivery model. My friend,

Shri Mysura Reddy, has already spoken about it. So, | will not take this up any further,

The entire area of independent regulators, a concept that is about a decads old in our country,
needs reviewing and strengthening. Regulators currently are becoming parking spots for retired
bureaucrats leading to numerous cases of conflicts of interest. The quality of independent regulation
in our country has declined over the last many years with no sign or initiative of reversing that trend.
After almost two decades of telecom liberalisation, our telecom regulator is unable to establish even
today a transparent model for auctioning licences and spectrum. There is something clearly wrong in
this picture. | strongly urge for a comprehensive review, including of laws and of the entire regulatory
cadre by the Government at the earliest. The vision of independent regulators was to create and
independent administrative/judicial bodies. Instead they are beginning to look and sound like parallel
bureaucracies. Sir, the Administrative Reforms Commission under Shri Yeerappa Moily has also
made for reaching recommendations to make governance more accountable and responsive. | would
urge the Government not consign this one to the dustbin like most reports and instead seriously start
a time-bound programme of implementing these recommen -dations and transforming govemance.

(Time-bell rings ). Sir, | need five more minutes.

THE WICE-CHAIRMAN (PROF. P. J. KURIEN) : No, no. | wil give you only two more minutes.

“fou have already taken six minutes.

SHRI RAJEEY GHANDRASEKHAR : Okay, Sir. Let me briefly touch on a few more issues that are
missing in the President’s Address and | believe should find a place there. A comprehensive policy
relating to monetization of assets lke iron ore mines, spectrum for telecom, oil blocks or
infrastructure projects should transparency and clearly bhenefit the excheguer and citizens of India in
particular and in general private public partnerships should not imply that the public side of the

equation loses and only the private gains.

In the area of national security, | wish to point out a glaring chink in our preparedness. Shri Arun
Shourie briefly touched on that. This is the area of cyber security and cyber threat. This is a chink
because no Department of the Government is tasked with this responsibility and it falls in the grey
bureaucratic twilight zone of responsibility and it falls in the grey burecaucratic twilight zone of
responsibilities among Home, Telecom and Defence Ministries. | would urge that this responsibility

be squarely assigned to the Home Ministry.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay.

SHRI RAJEEY CHANDRASEKHAR : Sir, | am concluding. What we need is a new deal for all of
India — similar to what President Franklin Roosevelt unveiled in 1939 in the US -- resulting in a long

period of unprecedented growth, progress, and transformation.

Sir, let me end by quoting from the Presidential Address. “Our young people are tearing down
the narrow walls of religion, region, caste, language and gender. The nation must invest in their
hope.” The only way the Parliament and the Government can do this is to work on this recent
phenomenon of political consensus around the critical issues that face our nation and people. | am
sure we are all happy to see this new spirit of cooperation in our politics. | would urge the
Government to nurture this and grow this and let this spirit of consensus bloom. This time around,

the Government has mandate with no excuses. Jai Hind.
THE VICE-CHAIRMAN (PROF. B KUHIEN): Mr. Rahul Bajaj, please take only five minutes.

SHRI RAHUL BAJAJ (Maharashira) : Sir, | will try to speak both in Hindi and English -~ Hindi for

my friends here and English for my doctor friends and civil servant friends.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Don’t try to repeat. Either speak Hindi or
English.

SHRI RAHUL BAJAL : Sir, | can speak both.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You can use both. But there should not be

repetitions.

SHRI BAHUL BAJAJ 1 Sir, | can speak Marathi also. Sir, | stand here in support of the Motion of
Thanks on the President’s Address. | congratulate the Treasury Benches and their coalition partners
for their very impressive victory. But, as has been said before, Sir, &4 W\TW %"ﬁﬁsﬂ’\‘? s—ﬂﬁ
Tﬁ’dﬁﬁ‘&ﬁﬂ%ﬁ g Tl’sfﬁl Not they have no excuses for failure. As they have been saying for the last
five years B9 E reform TTET e, IS aive & o 181 46 of iR g3 @y WY 42 o o w1
CRECIEIRE ﬂﬁ?ﬂ, sﬂﬁvﬂiwe want delivery, we want implementation. Sir, | will just take up six or
seven points quickly. First, THNT GDP rowth 3redt &1 Ug E\;ﬁ?ﬂ i o & 915 wad vaeT &1 W,
froel I T WS average 8.9 TRRIC off, T8 B &1 S €1 T% 3@ UCB 6.5 WAC B TS 1 FIR]

Wil last guarter January-harch 21, last quarter of the last fiscal, the index of the industrial production

in that was negative. Inflation was less than half a per cent. But wholesale % gHO! T wrasT TEt
Held ?:', @ Red & 9 ux¥ie £ Prices are rising and exports are tanked. § Sok recovery is not
going to be possible till early next vear. S‘Hﬂ\v %I‘ll AT export TNTd I Even our Commerce

Secretary told us how many people lost their johs. People are losing jobs. Even the T Sector is not

85



creating jobs. So, | am happy that we still have 6.5 per cent growth. During the current fiscal, 2009-
10, we may grow at about 6-6.5 per cent. But there is no room for compalacency. The world is not
going to recover before the end of this year. Hopefully, we will recover early. IS LI recovery
Qﬁ’ﬁ_‘\f\‘ﬂﬁ% i 1Y, but we cannot be complacent. | fully agree with those people who said this
and with the President’s Address that say that we need monitoring to ensure efficient implementation
and delivery. Wﬁ?ﬁ:ﬂ@ﬁ:} fﬂ?ﬂﬂﬁﬁ', fﬂﬁ e +ft speeches 1%4@7:\’, fober ot v ‘eFlT?v\f,
whatever number of committees that are formed, nothing will get done. Our experience of the past
forty years, not just of one government, but of all the governments, shows inefficiency and
corruption. Somebhody said that we should have zero tolerance for corruption as we have zero
tolerance for terrorism. | think the Government might have forgotten to put it in the President’s
Address. But | hope there is zero tolerance for corruption. That is a cancer. In our economy, it is

worse than any other cancer.

I know it is not probably ready today, but to create employment, especially in the organised
sector, for well paid employment under good conditions, you need some more flexibility in labour
laws. It may not be extreme but some flexibility in labour laws is required. Otherwise, we are losing
jobs in the organised sector. Nohody in the organised sector is employing people. Suppose there is

no demand for my products tomorrow. What will | do with these people?

Power has already been mentioned. | will just mention it. The single biggest hurdle to industrial
and agricultural growth is unavailability of power. Ve have to solve this problem. In Maharashtra, we
are suffering because of this. In almost every State, we are suffering due to this. My next point is, we
want to contain our fiscal deficit. We want to maintain fiscal prudence. If we spend money on
infrastructure and create transfers from the Government of India, for our country, it’s good. | don’t
mind that expenditure. But, not inefficient expenditure or non -merit subsidy. | support merit subsidy.
For people living below poverty line, it's a must. But, w1 BT 9T e & Tl @, U= =01
frerer %\'I fopelt-fopedl wee 9 wre vuar Weran %\'I Sﬂfﬁ %FI Bl ﬁﬁ President’s Address # Téren ?}
fob Teh Jifese Eﬁﬁé‘fa?rrqﬁ 3 grievance redressal mechanism EFFFQ'ﬁ, 1 Hﬁﬁ AT B F welcome
AT §) Next point, Sir, is the gquestion of disinvestment, &i U¥ agd a1 g1 3rf) 4% = arow
ST St 2ret we et €, 59 Wee A o 999 weud T8 €11 agree with him that objective should be
known Teb oIT fiscal deficit meet B & forr o v €7 b forv o 38 €7 @ efficency 9gM &
ey wE Why are we doing disinvestment? | agree that we must be clear in our objective. But, |
would say, still do it. For five yvears, my Leftist friends prevented it. My friend, Mr. Baja, will kil me
now after | go outside for saying this. But, | am going to say something mors. sir, we have to go
ahead. For five years, we were stopped. Whatever is the objective, do it transparently and efficiently
and go ahead. And, sir, why this per cent? The objective is to become efficient. Not only
disinvestment, but also privatisation. | hope, people sitting on this side will support it if they have the

courage. Mot selling the family silver, not ONGC, not State Bank of India. But, there are 200
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companies in the Ministry belonging to my friend, Mr. Vilasrao Deshmukh. It’s not Government’s job
to run them. Please get rid of them but transparently and at the best possible price. Sir, privatisation
is very important. GST still requires a lot of work. Gentre and all the State Governments before 1st
April, 2010 ...(Time -bel rf‘ngs) I don’t want any subsidy for the corporate sector. VWe will talk about it
at the time of Budget. But, GST & forr deqa ol tIT%T'ﬁI...(T'f‘rne-bem’ rings) Last point on

education is very important.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) :| have rung the bell. You are not hearing that.

SHRI BRAHUL BAJAJ ¢ Sir, | am concluding. | am always at your command. Whenever | have
spoken, you have been in the Chair and you always press the bell three minutes before my time is
up. Everybody else is getting extra time, especially Mr. Raja. Sir, | am limiting myself to higher
education hecause of paucity of time. Today also, | read Mr. Sibal’'s statement in the press. Sir, | am
very happy that he is the HRD Minister. | am in support of foreign universities coming here. Again, my
friend won’t like it. But we need to do it with conditions. They cannot teach me things | don’t want to
learn. There will be regulations. And when Harvard, “ale, Princeton, efc. come in Bajgj is also
coming. Indian private sector is also coming. That’s what he has said but, | could not understand
that today, ethical and efficient colleges/universities are loss-making. *unethical institutions which
charge capitation fees are goldmines. | am running colleges. Thirteen thousand students are there. |
can’t do well because | don’t charge capitation fee. VYWhatever salary | give to the protessors, | don’t
take anything back. | can’t charge proper fee because my expenses are not high. Sir, | can’t inflate
it. Mr. Sibal has said that he will look into even deemed universities. Please look into it. But, in
deemed universities, we don’t want everything with the Government. Why prevent private sector or
deemed universities which have efficient and ethical management? Yes, if they are inefficient, vou
investigate and throw them out. Put them in jail if they are cheating. But, don’t remove deemed

universities and private universities. Why do capitation fee of Rs. 30 lakh or Bs. 40 lakh is being
paid? VWho is a fool? Which father is a fool? il ore el & colleges 7| gofiftaR, 4fea
colleges TEI &1 Ta-tAc &} @i wenddt 5o+ colleges, 1 Ta-dc Wt ot ik ufere wrgde urdaem

1 @ | Private sector should also doit. That's the only way the capitation fee can be removed.
THE YICE-CHAIRMAN (PROF. P.J. KURIEN) : Please. Now, conclude.
SHRI RAHUL BAJAJ : Thelast pointis...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, no. That’s enough.

SHRI BAHUL BAJAJ ¢ Sir, we want brain gain in this country and not brain drain which has been
happening. And, Sir, the last point is that we have had wrey good conditions in the world and in India
in the last ten years. Now, things are going to be tough ...(Time bell ring)... We have to work
together as Team India with excellent delivery and implementation and zero tolerance to inefficiency
and corruption. Thank you, Sir.

*Not recorded.

87



THE VICE-CHAIRMAN (PROF. P. J. KURIEN) :If the hon. Member, Shri Rahul Bajaj, has used

the world ¥ in Hindi, that is removed from the record. Mow, Dr. Radhakant Mayalk .

DR. BADHAKANT NAYAK (Orissa) : Thank you, Mr, Vice-Chairman, Sir. | rise to endorse and
support wholeheartedly the Motion of Thanks for the Address of the hon. President of India. Sir, if
you take half a glass of water, you will always find two intrepretations. Some say it is half full, and the
others say, it is half empty, and | am sure it is the duty of the Opposition to say that it is half empty,
and | would express the Treasury Bench’s point of view, and in that, | will not be lagging behind in

balanceing this half-empty half-full glass controversy.

At the outset, Sir, | congratulate the U.P.A. Chairperson and the Prime Minister for having
initiated a new chapter in the history of India, as reflected in this Presidential Address. The Address
sets a new vision and a new mission for the first time in order to fulfil the aspirations of the people of
this country and give substance to the Constitution of India set forth by the Founding Fathers. In fact,
the Presidential Address outlines for the firm time a new Social and Economic Charter for the
country. It is a landmark document which sounds like the Magna Carta, the English Charter of the
United Kingdom in its history. The President’s Address to my mind intends to transform us from the
unsqual growth to equal development and from diversity to equality just as the Magna Carta
transformed that country from autocracy to democracy. Sir, the emphasis in the Presidential Address
is on inclusive growth and equitable development, which terms both taken together and separately,
find place not less than 17 times in the 14-page long President’s Address. Certain other synonyms
have been used through terms like integrated, accelerated and even empowerment, which all are
iconoclastic and make a clear departure from the past. The other emphasis which the Presidential
Address gives is on rights-based approach to development with the focus on education follwoing in
quick succession, the right to information, a legislation which was promulgated and is being
implemented since the last tenure of our Government. The President’s Address thus appreciates and
focuses on the need (a) for social and economic integration, and (b) removal of inequalities and
disparities, the twin foundations on which a strong and prosperous nation can be built and the
building process can also be initiated. The Presidential Adress in fact, throws a big challenge to the
Government and also to the Opposition who have assured us to offer constructive criticisms and
behave as a responsible Opposition, opposition not for the sake of opposition, but for the purpose of
putting into the action the vision presented by the President for the overall development of our
country. This challenge appears in a varied form. Most of the challenges are formidable and
multidimensional. Challenges are formidable because of the inbuilt structural inequalities and historic
baggages, culminating in prejudicial and discriminating syndromes that pervade our society from time

immemorial. These structural inequalities have influenced our systems and norms, institutions and

*Expunged as crdered by the chair.

88



processes, our cultures and conducts, our perceptions and even our value systems, and more so
our attitude and motivations. All these need to be addressed lock, stock and barrel through our
programmes not only at the macro level but at the micro level as well. The policy of inclusion should
percolate to all levels of our society and economy, both at the State and civil society levels, through
well-regulated participatory structure, both at the headquarters and at the grassroot levels, and in
the cities as well as in the villages. The proceses of inclusion needs to be dialogical and analytical,
marked with objectivity and transparency, monitored through independent agencies which should be
inclusionary themselves. In other words, Sir, we should meticulously implement the principles of
‘inclusion’ if we are professing that way, at the policy-making levels as well as at the process stage in
the various para-statal institutions as well as at all the other grossroot level institutions. (Time Bel/

rmgs), Sir, | will take only one minute more.

In paragraph 25, the hon. President mentions that our Government is acutely conscious of
providing greater opportunities for women, youth, other backward classes, Scheduled Castes and
Scheduled Tribes, minorites and the elderly as well as those specially vulnerable. | am sure the
ensuing Budget will indicate how these sections of the society will get better attention in terms of
investment and development in all sectors of development, be it energy or agriculture, industry or
COMMErce (Time Beff) Incidentally, | must mention that providing a physical labour programme does
not provide an honourable development. In fact, many social scientists and economists have said
that physical labour is one of the most suppressive activities a country can embark upon although

permissible at the initial stages.
THE VICE -CHAIRMAN (PROF. P.J. KURIEN) : Okay. Thatis enough.
DR. RADHAKANT NAYAK @ And it is in this respect, Sir...
THE VICE -CHAIRMAN (PROF P.J. KUHIEN) : No, no, no.
DR. RADHAKANT NAYAK : | would take only half-a-minute, Sir.

And it is because of this, Sir, | would urge that skill development programme which is very
necessary, which gets concentrated only at the elite levels and does not percolate for the grossroot
levels and which, again, also divests us from equity to inequitious productivity ..(Tfme Bell rfhgs)...,

should Focus on the poorer sections.
THE WYICE-CHAIRMAN (PHOF. P..J. KURIEN) : Okay that is enough.

DR. RADHAKANT NAYAK : Sir, | have only one more small suggestion. Sir, many of the
European countries and the U.K. have an Inclusion Ministry, a Ministry constituted specifically to
concentrate on inclusionary aspects of development. | would suggest that our Government should
set up at least cells in each Ministry and Department if not a Department or Ministry separately. But,

in the long run, we should have to embark upon creating a full fledged. Ministry for inclusion.,
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay Thank you. Now, Dr. Barun Mukherjee
e (Interrutions ...

DR. BADHAKANT NAYAK : Only then, Sir, it will be possible that whatever we are now saying or
whatever the President’s Address speaks of, in on inclusive growth can to a great extent become a
reality. Thank you, Sir.

THE VICE-CHAIRMAN (PROF. Prsds KURIEN) Dr. Barun Mukherji. Take only five minutes
because one more speaker is there.

DR. BARUN MUKHERJI (\West Bengal) : Sir, | won’t take much time.

Sir, on behalf of our party, All India Forward Bloc, | congratulate the people of Inida who have
given their independent verdict, through ballot boxes, in the fifteenth Lok Sabha elections, belying
predictions of many sophisticated experts. This reversal is only hecause the people have their own
disappointments and aspirations which the political pundits cannot always realise, in advance
through their conventional approach. Indeed, the Left have lost considerably in this election. We
accept the people’s mandate with all humility which, of course, reminds us the need for self-
introspection. We are already engaged deeply in the process and hope to revive shortly taking people
into confidence.

The primary guestion remains: What are the basic factors causing suffering to the poor and
common people? Among many other reasons, the most talked-about factors are growing
unemployment and poverty and, on the other, growing price rice of food articles and other essential
commodities. Unfortunately, these two major factors are not among the UPA Government’s priority
list presented in the Address by the President of India. This disappoints our millions of unemployed
poor people. But, on the other hand, it is noted with concern that the Government vows to further
increase the FDI and go ahead with its pet economic reforms in hanking, insurance and pension.
Even the Government declares its intention to reintroduce disinvestment which was discarded by the
UPA Government at the beginning of its last tenure from 2004. You may recall that it was a hot
debatable issue against the last NDA regime before the UPA assumed power in 2004, But the UPA is
now appears to be very jubilant as it happens to be free from all sorts of obligations, as well as,
obstacles and opposition from the Left. And hence promptly takes up all its reforms agenda kept
pending during its last tenure. But we oppose these reforms as we opposed before, primarily
because these are anti-people and pro-rich policies. The public sector has an important role to play
in strengthening our economy which was even recognised by the earlier Congress regimes led by
Jawaharlal Nehru and Indira Gandhi. But under the impact of the present world-wide imperialistic
privatisation and globalisation the earlier Congress economic policies are now being reversed. It will
also not be generous on the part of the Congress Party to deny or minimise the any of contributions
made by the Left during the first four-and-a-half years of the last UPA regime..

THE VIGE-CHAIRMAN (PROF. P. J. KURIEN) : Only one minute more.

DR. BARUN MUKHERJI : \Which was helped by the Left in assuming power in 2004, The Left
took all the initiative to introduce many flagship programmes like NREGA, the Scheduled Tribes and
Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, right to Information Act and
others. These can help inclusive growth. YWe want them to be further expanded like raising the ceiling
of 100 day’s work to 200 days’ work and extending it to the urhan poor also. But this has not been
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6.00 P.M.

accepted by the Government. The President has very enthusiastically presented a long list of social
welfare schemes.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Yes, please conclude.

DR. BARUN MUKHER.JEE : Just one minute. Hardly any measure has heen suggested as to how
this can be implemented.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Yes, please conclude.

DR. BARUN MUKHERJI : One minute more.

THE VICE -CHAIRMAN (PROF. P.J. KURIEN) : No.

DR. BARUN MUKHERJ : Malnutrition continues to be a major health challenge. The Sarva

Shiksha Abhiyan has failed to increase female literacy. The Government still can’t guarantee
allocation of six per cent of the GDP for education.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Okay.,

DR. BARUN MUKHERJI : It is good that the Government now ensures 25 kilograms of rice or
wheat to BPL families at a subsidised rate of Rs. 3 per kilogram. But all that is needed is
strengthening and universalising the PDS in its true sense. We welcome the Government’s promise
to pass the Women Reservation Bill in the next 100 days...

THE VICE-CHAIRMAN (PROF P. J. KURIEM) : Okay.

DR. BARUN MUKHERJI : Which, in fact, could no be passed during the last 100 months. The
Left is always for the empowerment of women in all respects...(ﬂ'nrefrupn‘ons).. But it is
disappointing to note that the President’s Address does not indicate the Govermnment’s plans..

THE VICE-CHAIRMAN (PROF P. J. KURIEN) : Yes, Mr. Kumar Deepak Das.

DR. BARUN MUKHERJI : To further waive the loans of poor farmers who lock loans from private
banks and money-lenders also.

THE VICE-CHAIRMAN (PROF P. J. KURIEN) : Over. | called the other speaker. One more
speaker is there. You took more than one minute.

DR. BARUN MUKHERJI : Lastly, | would like to mention about tremendous sufferings of the
people of West Bengal due to the devasting Aila cyclone, The whole country should share the
sufferings of the people. | appeal to the Centre to declare it a national calamity and extend all help,
support and aid to the suffering people of the State. Thank you.

SHRI KUMAR DEEPAK DAS (Assam) + Mr. Vice-Chairman, Sir, the hon. President’s Address is
a policy document of the agenda of the Government. Ye, the Asom Gana Parishad, strongly believe
that every promise that is made will be followed through and implemented by the popular new
Government. We have seen in the past that once elections are over, many of the promises that are
made are not followed through.

| belong to such a region where indigenous people are rapidly being reduced to the State of
minority by the influx of lakhs of alien illegal migrants. In addition, the perennial problems of
devastating floods and erosion have divested our rural economy of any forward -looking possibilities.
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The contemporary Assam cannot but appeal the entire country for the solution of its present day
problems of illegal infiltration, terrorism, loss of demographic balance, ethnic clashes, large-scale
corruption in the administration, the ever-growing unemployment. In this context, | would like
respond to some of these issues. Before going to these issues. |, on behalf of my party, the Asom
Gana Parishad, welcome the decision of the Government, commitment of the Government which it
has made to pass the Women’s Beservation Bill in Parliament in the next hundred days.

In para 40, the President talks of addressing the issue of climate change but in fails to mention its
adverse effect on the hydrology and water resources of the Brahmaputra Valley which might
ultimately lead to more setious floods.

So far as flood discharge is concemed, the Brahmaputra is the fourth largest river in the world.
While it works as a life line for the North East States, frequent flooding and erosion have major
adverse effects on the day-to-day life of the people, its economy and ecology, threatening key urban
centers, basic infrastructure, industrial and agriculture areas and natural heritage sites. They are a
major cause of poverty in the North East States. Addressing the problem requires a national policy on
the matter, though water is a State subject. It is the demand of the psople of Assam that the flood
problem of this region should be considered as national problem. Only assurances have been made
many times, but nothing has been done so far in this regard. The Government of India should come
up with a proper institutional mechanism in line with the Mekong River Commission. In 1955, the
Mekong River Commission was formed by an agreement between the Governments of Cambodia,
Lao PDR, Thailand and Vietnam. Likewise, the Brahmaputra Basin concemns the lives and aspirations
of the people of four countries-China, Bhutan, Nepal and Bangladesh.

In the President’s Address, there is a mention of maintaining utmost vigil in the area of internal
security and policy of zero-tolerance towards terrorism but the sorry state of affairs is that
international Indo-Bangladesh border still remains wide open. There is stalemate in the fencing work
along certain stretches of the border. The river on the border still remains a matter of concem and
also the night vision devices are not adequate. On the other hand, the disputed border area of
Latitila-Dumabari, about three kilometres, has yet to be resolved. The corridors which are heing
frequently used for infiltration could not be plugged by the border guarding Force. Those places are
located in West Bengal, Assam, Meghalaya and Tripura. It needed a new strategy through which a
foolproof mechanism can be evolved to guard the border. It is a matter of great concern that the BSF
has recently disclosed that 12 lakh Bangladeshi who had entered India between 1972 and 2005 with
valid documents did not return after expiry of their visa and over 24,000 remainded missing in 2006
when 4.84 lakh had entered with wvalid travel documents. What the hon. Supreme Court has
observed recently is well known to all the Members of the House. Infiltration is a threat to the
sovereignty of the country. So, Sir, these are matters that require serious consideration by the
Government.

THE VICE-CHAIRMAN (PROF P. J. KURIEN) : The House stands adjourned to meet tomorrow
at11.00 a.m.

The House then adjourned at one minute past six of the clock, till eleven
of the clock on Tuesday, the 9th June, 2009,
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